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ien alter a lapse of 3 years. 

)y the, said inaction of the 

the applicant has filed this O.A 

the impugned suspension order 

dated 16.9.2005. 

Heard Mr B.P.Sahu, learned counsel 

forFie applicant and Mr G.Baishya, learned 

Sr. d.G.S.0 for the respondents. Respondents 

cou4sei prays for four weeks time to take 

instuction. 

Post on 21.9. 2007 for admission. 
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p1e"cant(3) L. S. 7 ro 	.-VS— Union of India & Oi's 

'ZMvbcatëJfOr the Applicants—  

Advocate for the RespOfldefltSS  

8.07 	The issue involved in this case is that 

ft orw thk applicant who is working under the 
is f 	F. fr p_S. 

dcpOCJ 	'D 	 repondents at Manipur was suspended in 

coitempiatiou of a disciplinary proceeding for 

,,thJ alleged fraudulent drawal of Government 

	

7O 	fl 	4ey in the department of education and 
— 	Registrar 
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21.807 	Respondeits counsel is specifically 

directed to ascei'tain as to • whether any 

- discipbnar proceedmg ha been initiated 

against the applicant, whether any cnmiial 

case iii been registered against the 

ajp1int and -what Wasth reason for 

suspending the applicant 

Vice-Chairman 

pg 	•., 	 C' 

O? (t 
	 21907 	Four weeks time granted to the 

- 	 fr 	respondents to file written statement 

Post on 5 11 (Y for.  Torder 	in rim 

prayer will consider on the next date 
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1 2007 	Mr. G. Baishyc, learned Sr 

- Standing counsel for the Union of India 

has filed reply stement Copof the 

same has been served on the learned 

f- 	 -• 

ç
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0, 

Member-(A) 

counsel for the Applicant.. MrB.P.Sqhu, 

learned counsel for the Applicant prays 

for revocation of the suspension order. 

Call this njatter on 07.1 1 .2007 

along with the similar matters. 
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07.1 1 .2007 	All 	these 	matters 	are 	similar. 

Mr.B.P.Sahu, learned counsel appearing for 

the Applicant in all the cases prays for 

revocation 	of 	the 	suspensions 	orders. 

Though Mr.G.Baishya, learned Sr. C.G.S.C. 

filed reply statements in O.A. Nos.21 2/2007 

& 213/2007 on 05.11.2007, and Ms. U.Das, 

learned 	AddI. 	C.G.S.C. 	filed 	reply 

statements 	in 	O.A. 	Nos. 	216/2007 	& 
217/2007, same have not been filed in O.A. 

Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed, 

learned Addl. C.G.S.C. undertakes to file 

reply statements in O.A. Nos. 214/2007 & 
215/2007 during the course of the day. 

' Lift 	ll these cases on 22.11.2007 for 

final hearing. 

/ 

Member (A) 
/bb/ 

22.11.2007 	Mr.B.P.Sahu, learned counsel for the 

Applicant is present. Mr.G.Baishya, learned 

Sr. Standing counsel for the Union of India is 

also present. 

On consent of both the parties, call 

this matter on 11.12.2007 for hearing. 

1,5  

(Khushiram) 	 .Mo)  
Member (A) 	 Vice-Chairman 

/bb/ 



11.122007 	Heard Mr B.P. Sahu. iearned Cunse1 
for theApplicant. and Mr G. Baisha, 
iearned$rStandng Counsel for the Unioi 
of.lndia in part.. 

Call this matteron 12.12.2007. 

y) (.:oanty) 
Member (A). .•. 	Vice-Chairman 

nkm 

12.12.2007 	Heard Mr.B.P.Sahu, learned cousel 

appearing for the Applicant and 

Mr.G.Baishya, learned Sr. Standing counsel 

appearing for the Respondents. 

For the reasons recordedseparate 

sheets, this Original Application is disposed 

of. 

(Gautam Ray) 	(M.R.Mohanty) 
Member (A) 	Vice-Chairman 

/bb/ 

It' . 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. Nos.212, 213, 214, 215, 216 & 217 of 2007 

DATE OF DECISION: 12.12.2007 

Sj L.S.Ramyo & 5 Others 

.....
Applicant/s Mr .B . P. Sa hu 

.........................................................Advocate for the 

Applicant/s. 

- Versus—' 
U.O.I. & Ors 	 . 

............................................. ... .................Respondent/s 

Mr. G.Baishya, Sr.C.G.S.0 Mr.M.U.Ahrned Add!. C.G.S.C. & Ms.U.Das, 
Addi. C..G.S.C. 

..........................................Advo ca te  for the 
Respondents 

CORAM 

THE HON'BLE MR. M.R. MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER 

Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

Whetherto be referred to the Reporter or not? 

Whether their Lordships wih to see the fair copy 
of the Judgment? . .YesiNo 

Judgment delivered by 	 irman/Mernher (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
UWAHATI BENCH 

Original Application Nos. 212, 213,214, 215, 216 & 217 of 2007 

Date of Order: This, the 12th Day of December, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shri L.S.Ramyo 
Aged about 41 years 
Sb (L) L.S.Nino 
Resident Chatric Khunou, P.0: Mokof 
P.S: Kamjong and District: Ukhrul, Manipur 
At present A.G.'s Staff Colony T/11-C-3 
P.0: & P.S: Lamphel and District: Imphal West 
Manipur. 

Shri Sh. Ranjit Singh 	
Applicant in O.A. No.212 of 2007 

Aged about 43 years 
S/0 Sh. Amu Singh 
Resident of Sagolband Khamnam Bazar 
P.0: Imphal, P.S: Lamphel 
District: Imphal West, Manipur. 

Applicant in O.A. No.213 of 2007 
Shri Khaikhoyang Haokip 
Aged about56 years 
Sb (L) Hemkhopao Haokip 
Resident of Chassad Avenue, Nongpok Ingkhol 
P.0: Imphal, P.S: Porompat 
District: Imphal East, Manipur. 

Sh. Ng. Koshing Moyon 	
Applicant in O.A. No.214 of 2007 

Aged about 42 years 
8/0 Ng. Anglenchou Moyon 
Resident Komlathabi Village 
P.0:, P.5: & District: Chandel, Manipur. 

Applicant in O.A. No. 215 of 2007 
Srnt. Lhingjalam Gangte 
Aged about 39 years 
W/0 Thongkhosei Haokip 
Resident of M. Munpi Village 
P.O: Sugnu, P.S: & District: Chandel 
At present A.I.R., Staff Quarter Type-111/21 
P.O: & P.S: Lamphel 
District: Imphal West, Manipur. 

Applicant in O.A. No.216 of 2007 
Shri K. Benjamin 
Aged about 53 years 
$10 K. Shangai 
Resident of Maklag1, 
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P.0: & P.S: Kamjong and 
District: Ukhrul Manipur 
At present Type-11/4, A.G.'s Staff Quarter 
Lamphel, P.0: & P.S: Lamphel 
District: Imphal West, Manipur. 

Applicant in O.A. No.217 of 2007 

By Advocate Mr.B.P.Sahu in all the O.A.s. 

2 	- Versus- 

The Union of India 
through by the Comptroller 
and Auditor General of India 
New Delhi. 

The Accountant General (A&E) 
Imphal, Manipur. 

The Deputy Accountant General (A&E) 
Imphal, Manipur. 

Respondents in all the 0.A.s. 

By Mr.G.Baishya, Sr. C.G.S.C. in O.A. Nos. 212 & 213 of 2007 

Mr.M.U.Ahrned, Addi. C.G.S.C. in O.A. Nos. 214 & 215 of 2007 and 

Ms. Usha Das, Addi. C.G.S.C. in O.A. Nos. 216 & 217 of 2007. 

O.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors) 
O.A. No.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors) 

O.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOl & Ors) 
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs UOI & Ors) 
O.A. No.216/2007 (Smt. Lhingjalam Gangte vs UOI & Ors) 

O.A. No.217/2007 (Shri K. Benjamin vs UOl & Ors) 

O R D E R (ORAL) 
12.12.2007 

MANORANJAN MOHANTY. (V.C.) 

All these six cases were taken up separately, but are being 

disposed of by this common order. 

2. 	Heard Mr.B.P.Sahu (learned counsel appearing for the 

Applicants of all these cases), Mr.G.Baishya, learned Sr. Standing counsL 
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for the Union of India (appearing for the Respondents in O.A. No.212 & 213 

of 2007), Mr.M.U.Ahmed learned Addi. Standing counsel for the Union of 

India (appearing for the Respondents in O.A. Nos. 214 & 215 of 2007) and 

Ms. Usha Das, learned AddI. Standing counsel for the Union of India 

(appearing for the Respondents in O.A. Nos. 216 & 217 of 2007) separately 

and perused the materials placed on records of all the six separate cases. 

3. 	Applicants of all these six cases, who are members of the staff 

of the Office of the Accountant General of Imphal in the State of Manipur, 

were placed under suspension (on contemplation of departmental 

proceedings against them) on 16.09.2005; that during their suspension, they 

were granted subsistence allowances at the rate of 50% of their pay and 

that after a lapse of time, they were also granted subsistence allowances 

at the rate of 75%; that their repeated representations were not heeded to 

and that, during June of 2006, they were prohibited to enter into the 

offices. They have also stated that several other members of the staff, 

although similar allegations are there against them, have not been placed 

under suspension. No charge sheets having been supplied to then -i, the 

Applicants have approached this Tribunal with the present Original 

Applications filed under Section 19 of the Administrative Tribunals Act, 1985. 

4. 	During pendency of these cases, the Respondents have issued 

charge sheets to all the Applicants,on 07.09.2007, initiating departmental 

proceedings and, by filing written statements in all these cases, the 

Respondents have pointed out about issuance of separate charge-sheets 

dated 07.09.2007 in initiating the departmental proceedings against each 

of the Applicants and about the background in which the Applicants have 

been placed under suspension and initiation of proceedings against the 
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Applicants. The reason for delay in drawal of the charge-sheets have been 

explained in the written statements filed in these cases. In the wriftn 

statements, the Respondents have explained that few of the members of 

the staff, against whom less serious allegations have been found out, have 

been transferred out and that steps have been taken to bring back one 

senir person, on transfer, to book him in an effective departmental 

proceeding. 

5. 	At the hearing (on the face of the explanations made 

available by Respondents) the sole ground raised in all these cases, by the 

Advo.cate for the Applicants, e- that prolongation of the suspension 

without drawal of any charge-sheefs/with0f initiatino cIennrfmns,-ii 

procedings against the Applicants. But for the reason of issuance of 

charge-sheets against all these Applicants (during the pendency of the 

cases), the said ground has also become infructuous. 

6. 	At the time of hearing, howevr, Mr.B.P.Sahu, learned counsel 

appearing for the Applicants of all these cases, has raised a point that 

susrension of the Applicants havinQ not been reviewed within 90 days from 

16.09.2005 (the date on which the imruQned susDension order was issued) 

the continuance of susQension has become invalid; for the reason of the 

provisions in Rule 10 (6) & (7) of the CCS (CCA) Rules, 1965. Relevant portion 

of the said Rule 10 (6) & (7) (which is stated to have been brought into the 

statute boo.k, by Govt. of India/DOPT Notification No.1 1012/4/2003-Estt (A) 

- 	dated 23.12.2003 and stated to have come in force on 02.06.2004 by Govt. 

of lndia/DQPT Notification No.1 1012/4/2003-Estt(A) dated 02.04.2004) rç 

as under:- 
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"(6) An order of suspension made or deemed to have 
been made under this rule shall be reviewed by the 

ciihority competent to modify or revoke the suspensjp 
before expiry of ninety days from the date of order of 
suspension, on the recommendation of the Review 
.CQrnmittee constituted for the purpose and pass orders 
eiTher extending or revoking the suspension. Subsequent 
reviews shaH be made before expiry of the extended 
period of suspension. Extension of suspension shaH not be 
for a period exceeding one hundred and eighty days at 
time. 

(7) 	Nofwifhsfanding anything Contained in sub-rule 5, 
an order of suspension made or deemed to have been 
made under sub-rules (1) or (2) of this rule shall not be 
valid after a period of ninety days unless it is extended 
after review, for a further period before the expiry of 
ninety days." 

It is the stand of the learned counsel appearing for the Applicants that for 

the reason of aforesaid amendment to the Original Rule 10 of the CCS 

(CCA) Rules, 1965 (which has come into effect from 02.06.2004) the cases 

of the Applicants are squarely covered under the said new provisions; for 

the Applicants were placed under suspension on 16.09.2005. 

7. 	But, in the Original Applications it has not been pleaded by 

any of the Applicants that their suspension matter was not reviewed within 

90 days from 16.09.2005 in terms of Rule 10(6) & (7) of CCS (CCA) Rules, 

1965. We are•also not in a position to adjudicate this aspect of the matter; 

because all the Standing counselss appearing for the Respondents in these 

cases, are taken by surprise on this new ground (which has arisen out of 

factual allegation, taken for the first time, by the Advocate for the 

Applicants) at final hearing stage of these cases. The learned Standing 

counsels, appearing for the Respondents, have, however, pointed out, at 

the hearing, that prolongation of suspension of the Applicants really 

received revised considerations of the Competent Authorities; on 
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of occasions i.e. (a) when enhanced subsistence allowances were granted 

to all the Applicants; (b) when they repeatedly represented for their re-

instatement and (c) when they were prohibited to enter the office 

premises. It has also been pointed out by the learned Sfandinourjejs 

that for the reasons disclosed in the written statements (ini all these cases)," 

the representations of• the Applicants did not receive favourable 

considerations They, however, failed to admit (or deny) the factual 

allegation (made for the first time, by the Advocate for the Applicants, at 

the final hearing stage) about non-consideration/absence of review of the 

matter for prolongation of suspension beyond 90 days from the date of 

suspension; because of lack of such factual allegation (by the Applicants) 

in their Original Applications. 

8. In 	absence of 	the 	factual allegation 	in 	the Original 
Applications (that 	there were no review of 	the 	Suspension of 	the 

Applicants, within 90 days from 16.09.2005) the Respondents had no 

opportunities to answer the new factual point in issue and, without granting 

any opportunity to the Respondents (to answer an the factual allegation 

made)  by the Advocate for the Applicants 1 af the final hearing stage) no 

relief can be considered to be given to the Applicants (by merely looking 

to the new/amended statutory provisions); because that would amount to 

denial of natural justice to the Respondents. 

9. 	In the aforesaid premises, (having heard learned counsels 

appearing for all the parties) without entering in to merits of the matters, all 

these Original Applications are hereby disposed of with grant of liberty t6 

each of the Applicants to represent their grievances (pertaining to non-

review of suspension of the Applicants within 90 days of suspensio ç 
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Respondents by end of December, 2007. On receipt of such 

representations, the Respondents should consider the some (in the light of 

the provisions under Rule 10 (6) & (7) of CCS (CCA) Rules, 1965) within 15 

days thereafter and pass necessary speaking orders by end of January, 

2008. 

10. 	
With the aforesaid observations and directions, all these 

Original Applications are disposed of. 

Send copies of this order to all the Applicants and to all the 

Respondents in the addresses given in all these six Original Applications: 

Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya, 

Mr.M.U.Ahmed and Ms. Usha Das, Advocates appearing in all these cases. 

/bb/ 

(GAUTAM RAY) 
MEMBER (A) 

(MANORANJAIkJ MOHANTY) 
VICE-CHAIRMAN 
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The applicant, was initially appointed as Group-i)! Peon of the 

nfficc of the Accoimfant Gcncral(A&t-1 Manipur in the year 1996.   
'I'hcrea#er he was promoted to thc post ct ClerkTI'ypist vidc the order 

dated 01-06-1 99X. i'hc Dcnutv Accountant General (A&E). Maninur. 

Imphal vicle the ordcr dated I 6-09-20ft5 niaced the Annlicant under 

Suspcnsic-m in contemniation of a disciplinaiv - prncccdinQs in 

Connection with the fraudulent drawal/scandal of a hnQc amount of 

Govt. m'incy in the I )cnavfment of Ed cation (S).vt. of Maninur. 

FhouQh the Annlicanf was placed under slisnensjcrn in contcmnlatjcm of 

a Disciplinar pmcecdins the authorities concerned have not cvcn 

pmcceded the disciplinar procecdins initiated against the Applicant 

on The other hand, the authorities concerned even tailed to fra.mc the 

chargcs thy which the disciplinary proccedinQs was initiated against the 

Annlicant. 'I'hus. it is very cies.r that the authorities concerned initiated 

the diseiplinaiy proceedins.aQa.ins1 tbc Applicant by placing him undcr 

sllsncnsion to eve wath the - General nublic and the Annlic.ant ha not S 

 

committed any miscnndict. The. well settled law is that Disci pliny ai 
prnc.ecdinQs against an cmnlovce should he concluded e'pcditiously. 

The authorities concerned have violatcj the said nrovisjons of law. - 
'I'his;  the impugned order of suspension dated I 6-09-2()O is liable to 
sct aside.. 
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(AN APPI iCA1ION. LJNI)KR SEClION i'.) 1W iHE CKNIRAI. 

AI)M.INI.S'IRAl'IVK 'FRIH(JNAI AC). 195) 

ORIGINAL APP1ACAFK)N NO. 	OF 2007. 

Shn L.S. Ramy ;  aged ahciut. 41 ycar :. S/I) 

(1 .) I ..S. NincL rsidcnt Chatne Khniwn. P.O. 

Mn1cct;, P.5. Kamjmg and I )istnct 1 Jlchnil 

Manipm' at vEenf  AG'S Staff Côlcmy TI) I-

C- 3. P.O. & P.S. I a.mphe1 and I)istriet 

IrnpIi Wct Maniput. 

APPIACANI 

- 

'4- 
The Lhch... of lndia thmllQh the Cnmntmllei' 

and Anditnr Gencral of India. New Delhi. 

Ilic Aecnuntant General (A & El. 

Impha.I, Maninnr. 

The Denulv Acccmntant. General ( A & K). 

Itnnhai. Maninur. 

RESPONIH':Nl's. 

H, °3Ima SntJh / 	
Judic 
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IWFAII.S UI' 'FHP AEPIACAl'ION. 

- 1. PARIICJI..ARS OFTHE UKDIR ACAINSF WH1(H lHI 

API'I,ICAi'IUN IS MAI)E. 

This annlicatinn is directed aQainst the order No. F.stt. (A&E)/ 
La 

Order No. 120 dated 1 (-9-200 issued by the I )epnty Accountant 

(encral (A & E), Manipur. Imphal thereby placing the applicant 

under susncnsinn in contcmnlaficm of a. discini macv nioccedings 

under sub-nile (1 I of Rule 10 of the Central Civil Services 

(Classitication, Control and Appeal) Rules 1965 with immediate 

cftèct, and pursuant to which even no charges has been made 

tiled till date, leavc apart initiating and proceeding. 

.ILJRISIHCI'IUN 01' I'HP TRIHIJNAI.: 

The Applicant declares that the subject matter of the case which 

he wants to redress is within the iurisdiction of this Hnnhlc 

'l'nbiinai. 

llMII'AItUN 

The Apnhic.ant tiirthcr declares that the Applicaticm is within the 

limitation nrcscnbcd in Section 21 of the Central Administrative 

Trihuna.l Act. 19X'. 

J)oyaima buflqn / 
Oath Commiss1one Uudiciab 

Maniput. 



4. 	FA(TS 01 I'H1 CASE: 

4.1. 1'hat the prcscnt Applicant is a hcmatidc C1117cn of india 

by birth and as such he is entitled to all the rights and 

privilcQcs enshrined under the .cnnstitnticm of India. 

4.2. 'I'hat, the' Applicant was initially appiintcd as (iroiip-

I)/Pccm of the Office of The Accountant Ucncral (A&K). 

Maninur in the scale ot' nay of Us. 70-940/- nrn. with 
 

effect from 29-10-1 9S6 vidc the order dated 31-10-1.9 G 

issued by the I)cnutv Accountant (iencral (A&1) 

Manipiir. 

A cony of the said order is annexed herewith 

as ANN EXt JRE-A/l 

4.3. 1'hat, while the Applicant had been serving as (Irnup- -. 

I )/Pecm of the Office of the Accountant General (A&E). 

ManiputImphai being satisfied with the services rendered 

by the applicant:, the Sr. Acenuntq Officer (Admn) issued. 

an  order on 1 .-6-1 999 whereby The applicant was prntmtcd 

to The post of Clerk! Fypist in the scale of pay of Rs. 3050.-

45901- n.m. with etlèct from the date he assumes the 

charge as' Clcrk!Fypist until further nrders I'hc said 

annnintmcnt on nromntion was made on the 

rccommcndaficm of a. duly constituted I )PC. The said order 

-3- 
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was. issued in nursuance of the order dated 29-5-9 issued 

by the Accountant Gencral (A&}) Maninur. 

- 	 A copy of the said order is annexed .hercwith 

as ANNEXI JRK-A/2 

4.4. 'I'hat while the applicant wa serving as ClerklFypist and 

posted at the office of the Sr. l)cpuly Accountant General 

(A&E) Manipur;  to the great shock and surprise the 

I )enulv Accountant General. (A&E). Manipur. Imphai 

issued an order on 1 6-9-20ft5 whereby a disciplinary 

nroccedinQs was contctnnlafed to be initiated aQainst 

the applicant and he was placed under suspension with 

immediate ctct in exercise of the powers conferred by 

sub-nile (1) of Rule H) ot the Central Civil .Scrviccs 

(Classiticalion. Control and Apncai) Rules 1965-The said 

order liirther stated that dunnQ the nerind of susnension 

the Head quarter of the applicant shall be at Imphal and he 

shall not leave the Head quarter without obtaining 

previous permission ot the I )cpuly A ceoñntant General 

(A& E) Maninur. 

A cony of the said order is annexed herewith 

asANNFX1JRF-A/3 

4.5 That being aggrieved by the said order dated 16-9-2005 

nlacinQ the annlicant under susnen skrn in conteinniafion of 

( 0ath inmissloncl UvdiQuAl 



111) 

( 	
(V 

a discinlinarv procccdines the applicant submitted a 

rcnrcsentaticm on 16-11-2005 to the 1 )cnulv Accountant 

Uencral (A&K). Maninur. imphal praying for rcvnking the 

said order dated 1 6-9-200. in The said rcnresentation the. 

applicant highlighted all the th.cts and circumstances and 

also the illegalities for the issuance of the said order dated 

16-9-2005 and further rccmcsted the l)enutv Accountant 

General (A & I) Manipuir to tukc him back in service by 

revokinQ the said order of suspension. 

A copy of the said representation. is 

annexed herewith as ANN IX1 IRE-A/4., 

4.6. i1uat though the applicant was placed under suspension 

allegedly in contemplation of a disciplinary proceedings 

vide the order dated 16-9-2005 the concerned anthoritics 

tailed to conclude the said disciplinary procccdingc 

proposed to be initiated against him Apart from this ;  the 

authorities concerned even tailed to framc and furnish the 

charQcs for the initiation of the said nrnnoscd disciniinarv 
£ 	 •1 

proceedings. On the other hand;  the authorities concerned 

have even tui1cd to revoke the said order of susnension 

ordet; thereby the applicant submitted an another 

rcnrcscnfafion on 204-2006 to the . 1 )cnutv Accountant 

Gcncra.l praying ti'r revoking the said order of suspension 

•f1tma Singn 
mmissioner (Judicaii 

Mathput 
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by highlighting the said tact.5& A copy of the said 

representation was also submittcd to the President Civil 

Acccmnts Asscciaiion Imphal, Manipur. 

A copy of the said rcprcsentaiinn is anneccd 

herewith as ANN EXt IRE-A/S 

4:7. That thciuQh the annlicant submitted the atwesaid 

rcnrcccntainns (Annexures —A/4 & A/5) the authcwitie 

concerned t.ikd to conqidcr his venues. frw rcvnkinQ the 

said order of susnension tir the rcasnns best known to 

them.. HavinQ no alternative the annlicant also submitted 

another representation on 2-3-2007. to the Accountant 

General (A&E). Maninnr. tmnhal nravinQ for revokinQ the 

said order dated 16-9-2005 thereby placmg him under 

susnension. Even the Accountant General (A&E). 

Ma.ninur tailed to consider the rcnresentations submitted 

by the annlicant and the same is not vet disnoscd of till 

date. A cony of the said renrescntalicm was also submitted 

to the President Civil Accottnt As.cociatiinn. lmphai, 

Ma.ninur. 

A cony of the said renrescntatinn is annexed. 

herewith as ANNEXIJRE-A/ó 

48 1'bat, instead of considering The rcprcsentaticms submitted 

by the applicant praying toy revoking the said suspension 

n67  
Oath 	missioner Judiciati 

M. 

PPWI 
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crdcr. the Scnicw Accounts Otticcr(Admn.). Office of the 

Acciuutant (ienerai (Al I). Manipur issued an girder on 5-

6-2006 whereby it was ordered that the applicant aicrng 

with 1 0(tcn) other incumbents/ employees of the office i1: 

the Accountant. (kncrai (AL 1). Manipiir were restricted tii. 

enter into the oftice premises without specitic written 

perssion from the Head of Office with cthct from the 

dates indicated against their rcspectivc names. The name 

of the applicant appeared at Si. No. 7 of the said order and 

he was restricted to even enter the ffice with eftect from 

l6_9_2(()5. 

A coiw of the said iirdcr is annexed herewith 

as ANNFXLIRE-A/7 

5. (;RouNns FOR RilijEli WITH IJCAI. PROVISIONS: 

5.1. For that, the well settled law of the land is that suspension 

is ntit A. nunishmcnt hut nrokmQ susncnsion is bad in the 

eye of law Ilie Apnlicant was ilaeed under suspension in 

contemplation of a disciplinary proceedings in The year 

2005 vidc the order dated 1 6-9-2(X)i5 By now one year and 

10 months have already lapsed but the 

rcsnondcnts/authorjtics concerned, in stead of eoncludinQ 

the said discinlinarv nrncccdin&.. even tailed to frame the 

charges frn which the said disciplinary proceedings was 

initiated atainst the annhcant. i'hus it is very clear 

that the resnondents have no case and the anniicant is ciuitc S 	 4* 	 £ 

H 	yalma Siagt I 
Qa om;:Uudlcial) 



innncent and he was nla.ecd under siasnension on the 

icssnrc received from certain anes inst to make him the 

scapegoat in a scandal. 

.2. For that the pmposai frw the initiation of a disciplinary 

proceeding aQainst the annlieant by placing him under 

suspension was due to the frandnlcnt drawal/scandal of 

huQe anioimt of moneV from the Govt. cx-checiuor. The A 

applicant is/was serving as CleckTFypist. the work, which is 

more cit less to tvne/ea.lculate the accounts/amounts of 

money to he drawn in favour of the employees who retired 

from service. Thereafter, the Acccnints c,fticer under 

whnsc iaarisdicticm the annlicant is/was servinQ nut their 

signatures on the calculation made by the concerned 

authorities and satne was a.nnrcivcd by authorities 

concerned. 1'hcrethre. the annhcant is not the anthontv tcr 

sanctioning/approving the amounts to be drawn by the 

retired emnicivecs. However, the annlicant was nlaced 

	

S 	.1 	 1 	 SI 	 S 

under sqasnensicin in contemnlaticm of a diseini mary 

proceeding as a taee saving device and to make him the 

scatcgoat. 

	

.3 For that. 	the 	authorities cnncerncd/rcspondeut 

discriminated the applicant kit the reasons that they have 

not taken up any disciplinaty proceedings against the 

Senior Account Officer under whose control the applicant 

H.j3yaIrn3 Singli 
( 

Qath1oLnLnxsa1013er JudqiU 

Maup. 
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was pci-kwmcd his duties by caiculaling/lyping the said 

amount and they also tailed to take up  disciplinary 

proceeding in respect of thc other employees in the 

same section. Instead of initiatluR disciplinary proceedings 

they issued only iucmtira.ndum in rcsncct of other 

	

.1 	 £ 

ctunlôyccs of the same section. On the other hand the ' 

annlieant were nlaecd under suisnension in contctnnlation 

of disciplinary pi-necediflQq as such they have used 

diftèrcnt yardsticks which is not ouislainable in the eyes of 

law. No action has been taken even against the persons 

who acted against their jurisdiction. 

5.4. For thai; it there is/was any irregularities on the part of the 

applicant while he was/is discharging his duties as 

(lerkII'vnist the authorities concerned should have 

framed the charQcs for which the dcnartmentai cnouirv 

was proposed to be initiated against him and the same 

should have been nmcecdcd in time and arnwonnate 

nimishment could have been awarded to him if the cntinirv. 

authorities established the cha.rQes. However., in the 

instant ca.se t.hciiigh the applicant was placed under 

susnensicin in the month of Sentember 1995 even no 

charges has so far been framed against the applicant.  

the motive of the resnondcnts/a.uthcirities concerned in 

placing the applicant under suspension in contemplation of 

a. disciplinary proceeding is not t.ir which indicates 

without any dnubt that there is nothing against the  

annIicant Thus. the said diseinlinarv nroccedinQ initiated 

	

A. 	 - 	 A 	•1 S 

• p.  

go 
H. 	Yalma Singrb 
Corn nls8iouer (J udicja 

C~ , ~ , KV-1 



against the applicant Vide the said order dated 1 6-9-2OO 

is liahic to be set aside and the applicant deserves to be 

rcinstatcd to his post with all the conscqiential bcnctits 

. For that., the actions for the alleged fraudulent 

drawal/scandal of a hIlQc amount from the Govt. E,-

chcciuor was initiated by the 1 )enartmcnt of Fchieatinn (S). 

Govt. of Manipur. The authenticity  of the documents 

under which the applicant calculated/typed the amoiinf.s of 

money to he drawn by the retired employees was done 

under the strict sunervision of the concerned authorities of 

the c,flicc of the Accountant General (A&. Ma.ninuir. 

Imphal. Ilic applicant is/was not the authority to ascertain 

the Qclmincss of the documents under which he 

ca.lculatcd/tvned the amounts of money. In other words. he 

calculated/typed the amounts of money to be drawn by the 

retired employees with the instructions of Sccticina.l Head. 

Howcvcr,  the applicant have been made the scapegoat of 

The alleQed fraudulent drawal. 

5.6. For that by adopting the athrcsaid principle of law i.e. 

nrnlcnuQ susnension is had in the eye of law the Hnn'bie 

Administrative Irihuna1 as well a.s the Hnn'hle Gauhati 

High (ouuit have passed orders in many caRes under 

similar circumstancm thereby quashing the suspension 

order or by directing the authorities concerned to conchide 

the disciplinary proceeding initiated against the employees 

who are/were nlaecd under susnension within stinutlated 

oath 	 I881Ouer Uudi& 
Ma 

V 11  ~, KaNl 
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period of 2-3 months and tailing which the employees 

ccmccrncd should be reinstated in their respective posts. 

111crcthrc a similar rclief is required to he passed in 

IL 	th.vonr of the applicant by quashing thc impugned 

- 	 susnension ordcr and till the disposa.l of the applieation by 
t 

staying the said suspension cwdcr 

( 	 t)IfAII.S (H RtMEI)IIS I'XHALJSI'It.) 

There is no other alternative and efficacious remedy availabic to 

the applicant except invoking the jurisdiction ot' this Hon'ble 

Tribunal 

7. 	MATTIRS NOT PRIVR)tiSIV FILED OR PFJNtHNC IN 

ANY OTHIR (XIIJRT OR TRIBUNAl 

The Annlicant declares that he has not tiled .any other 

application/petition in the subject matter in regard to which this 

annlication is made nor, is nendinQ before any Court of law or 

any other authority or any other bench of the Hnn:'b!c Tribunal. 

X. 	RII,Il'N()tJGHl l4'O.R: 

The irnnuQncd order dated 1 6-9-2(X)5 issued, by the Pcpily 

Accnimtaut General (A&E). Manimir, lmnhai be set aside as the 

same arc not sustainable in the eye of law and the Rcsnnndents. 

particularly the Respondents No 2 & 3 he directed to reinstate 

the annlica.nt to his noRt. of Clcrk/Tvnist of the office of the 

Accountant Gcncra.l (A&E) thrthwith with all the ccunsecuicntia.i 

benefits. 

• 	 ~b- ir1ri

Oa (Judici 



9. INIlRIM ORIWR II ANY PRAY El) U)R:. 

Stay/Suspend, the impugned crder 1(i-9-2005 issucd by the 

1)cmitv Accniintant General (Admn) ;  Manipiir, tmphai and/nr the 

Resmndents he dircctcd to reinstate the apnlicant to  his pcist of 

ClerklFypist immediately. 

ill. PARtICULARS 014 IPO. 

Nt.fIPO- 

Namc ctthc issuing pnst offiee G.P.O.. 

1 )ate cf issuance of Pcistal wdcr: - 

Pcst Office at which navahile : - GllwAhati 

Ii. liSt OI' ENCIA)SI)RES - 

As ncr mdcx. 

r 	I; 

rt. 

Mathput 
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V IKI Fl ('Al ION 

I. I P.S. Ra.mvo a.ecd about 41 years. S/() (I ) I S. Nino. resident 

Chatnc Khunciu P0. Mokct, P5 k'amjong and District Ilkhrul, 

Manipur at present AG's Staff Colony 1711-C- 3, P.O. & P5. Lattinhel 

and 1 )istrict imphal West, ;. Manipur do hereby vcrit' that the ccmtcnt of 

paragraph Ncis. i - arc tnic to my knowledge and •&a.r)I  

are believed to he tnic on icQal noints and that I have 

not sunnrcsscd any matcria.l tcts. 

Place - /i4j P 1091- 

I )atc: - 	-. 0':!: - 	 Signature 

Cott 	.rnvined Pefo,e iio C3...-;.1;2'-7: 
...,....... 

 

a t 	 ( 
- 

m
M. 

The carnt 	'derCand tPe cot. 	OatJ Co 	lsslo tert fu1 	.it 

and ez1ainrd to hiji, 
- 	 -- 
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AFFIIJAVIT.. 

(1 

Ramyc, aged abtmt. 41 ycars, S/C) (1.) L.S. Ninn, resident 

- 	Chatnc Klmncui, Pfl. Mt*nt, P.S. Kamjnng and 1)istrict. I 11-11ni1 

Manipur at prescnt AA's StffCAlAny Till-C- 3 RO. & P.S. I ..amphel 

and I )istrict lmnhai West. Maniniir dc hcrcbv snlcrnnh' athrm and stMc 

under 

I'haf., 1 am the arinlicant in the a 	ipaiiing. Ori.Qinal 

at.infl and as such am well acrivaintcd with the -tcts Of  the cacc. 

2.: That the said Origin2i Applicaticm. has been drafted by my 

cc,iinscl under my inst.nlctiAn and an my behalf. 

3. 	That the annexures anncxcd to the accompanying Original 

Application arc the true copies cdthc originals thereof 

V KRIF 1C AT ION 

Vcriticd at Imphal, on this the 	ay nfAiigut, 2007 that the 

contents of the ahovc athda.vit and the accompanying Original 

Application at para. Nos. t- r are tnic to the best cit my knowledge 

and the rest of ccmtcnts of the accclmna.nvmQ ()riQinai Annhcation are 
& 	.1 	# 	 .'.  

believed to be true and correct by me and that nothing material has 

been concealed therent. 

D 
-' 	 IWPONFN'lIAPPI ,ICANI 

identified by 

AdvocateS 

afflrtyed "lore me 	
- 
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AINEX(iRP-A/1 

W'FIC: OI THE AC(X)LJNTANI (lEN ERAI (A&E) 
Sift S1YI%YVfl fl SflVV t 

ivLttiNJruK: uvirna., 

Fstt(A&K)/Ordcr Nn. 129 

Dated 31.10.86 

Consequent iipcm his acccpthnce of the terms and cnnditinns laid 
I 	 • 	.1 • 	(V 	 I .. 	- 5 7 	fl 	 . # S fl r, IA A C'S 	1W I 	• 	I In e IS - IPW A - I. uown in LIUS omce tetter INO. r,SLL 	tyou-.1onuuenuauo- ii i'n ut. 

29.1 O.X6 I )cpt1y Acecmntant General (A&E) is plc.scd to appoint 
temporarity unt'n iurmer oruers nn L.S. arnyo as uroup U /XOfl 01 
this cthcc in the scale of pay M Rs. 7M0-12-X70-EH-14-940/- plus 
allowances sanclioned by ihe Government of India from lime to lime 
wef 29.10i6 (FN.-) snbicct c terms and cnnditicms alrcai1v sct out in 
otticer 01 appointment. 

I )cputy Accountant (ieneral (A&E). 
IvIanipur, imphal 

Memo No Esff(A&E)/) 	ntidcntiai/S6-7/7 17-21 1 )t&1 3 ].10.96. 

Copy tir intcH'mation to :- 
 P.A.O. (Local) 
 Edt (A&E), 	crvicc Hook & Hill group. 
 PA to D.A..C. 
 ShriL.S.Raniyn. 

.. utuceoracrute. 
•'
(1/
.1'  

Accounts Officer (Admn) 

.A.TTr :TED 
TRUE COPY 

D 0CATE 

t1bflñiaSIngrb - 

mmissioner (Judicial) 
Manipur. 
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	 ANN IXLJRP-A/2 

OFFICK OF 'HF ACC()(JN'IAN'I (ilNFRAI. (A&F) 
t £STYflTTTS fl •flTY * T 

Ei'F(A&E)/ORl)KRS NO:21 
S 	

. 	 I V 	I 	I .1 	I 	t 	I 1S1% fl 	-. vaieu impuat, me i .iuiIe, io. 

On the vccnmmcndatinn nt1).P.C.. Shri L.S. Rmyô (miip_li is 
promoted to officiate as CierkiTypist in the Scala of Rs. 3050-80- 

...~t. ...t. 	-S..... 	 t 
- 	 £ILSJI*I41 WMIUA %A.L%. £*JA2* 4U.I 	LI'. *4.0461110 	144* 	U.,3 44 

(1 crklFvni st until tiicthcr crdcts. 

Aut}wuitv : - A.G's Order datcd 29.ft59 in tile NO: 
S #% ' £ t fl% flS1•%#% ).tM V% Ff4 	I ltSfl flt 1 

Sd/- 
1 I * fl 

D

*V%tS*? flflt.4tiS. 1Kt1N NUflJ 
Sr. Accounts Ofliect (Adrnn) 

	

Mrni1 	A\PTITpI(1- fl/91I'Mfl Tmihu1 	1SLT,sn. '02 

	

a. 	 a. 	 tnft 	 .• C C - 

Copy to 

	

I). 	i'heSr. PAth A.G., Ma.nipur, Irnpha.l. 
2). me P.A. to uy. 	 iviampur, impnai. 

\  
IJIII1 J_,LP. &%.(41Uj4J. 	 - 

	

4). 	Hill (hoiin. 
I 	1 . I 

	

.)). 	utuce oruer rite. 

	

(1). 	Ccmcerned tile. 

Sd/- 
( C

I% 
•*fl% V t$fl VIMtY'. 

. DIKLN i1'4Ufl) 

Sr. Accounts Officer (Admn) 

11 

ATTESTED 	 CotninissLOael (JudLcI 

	

TRUFo 	 Mampur. 

ADVOCATE 



ANNEX Li RE-A/3 

OFFICE OF I'HI 
SR. DY. ACC(MJNL'ANFGENIRAL(A& I 

•V*STTflTTfl TSSflYT*T ivirirui'c., nviriitti.. 

Fslt (A&I)/()rder No.. 120 
TS 	• t 	 S .1 	i 111 tM  

UaLeu, impnai, me io ,epteinoer, wu 

WHIREAS a disciplinary proceeding against Sbn 1 .S. Ramyn ;. 
Clerk/typist of Offlce of the Sr. Deputy Accountant Generni (A&E), 
NA i......ii :... 
AYA4ilLjJ 541 L111),I41U.1 1.) %A1UL.1111U4W. 

Now. thcrctnrc. the I )cnutv Acccnantant General (A&Ei 
Manipui; Imphal in exercise of the powers conferred by sub-rule (1) of 

. 	 ~t... r 	..4-....1 	- ':.i 	 ('.-..-...-.1 	.t1 
1541. L V VI "Al. 	'.II14L '..1 V LI IJ'..I V 1'.S%o 	 4.øIAI4%JIi S..JIII.* VI 

Appeal) Rn1es 196.5. hereby places the said I ..S Ramyo, Clerk/typist 
unuer suspension with immeuiate euett. 

• 	It is further ordered that dnnng the ncricdtha.t this order shil 
remain in iorce me neauquarters 01 Shn L.S. Kamyo, Uertutypist 
should be Imphal and the qaid Shri L.S. Ramyo. Clerk/typist shall not 
leave the headquarters without obtaining the previoUs pernlission of the 
U11%.i1 

— 

Deputy Accountant General (A&E) 
I LLuII*UI, AIIIifl.IIL 

Memo No. Estt. (A&E)/DIso-Act/Con-H1'/2005-06/2270 Dated. 16-09-05 

Cony to 
S 	 1rI 	V rS .I 	 n*t 	5 I, 	• .—sY 	 1'.S 	rI 1. 	i)11I1 L.S.  iUtIUyO, '..4eriV Lypist, jUit.e ()1 LnC r. 

I)AG (A&K) Maninnr. Iinnhal. 

cRth COP1' 

fr ,  
PD 1  

Oa  

(Judicitv  



ANEXIJl*-A/4 	4 
I .e 

The Dv. Acconntimt Genera] (A&Ei 
Mampur, impuat. 

Sub 	Humble prayer tr revocation of suspension and 
reinstatement in Govt. service. 

Madam. 
• • 	 .4 	I 	 . 	 •. 	 . 	 .. # . a n, Ir. I 	 V i nave me nonour to invite a reierence to LSSU -tr.)/oroer No. 

120 dated 16,  Scntember 200 under which I have been placed under 
suspension. in tnis regaro i oeg to approaen you with we ioiiowmg a 
few lines tir thvniir of kind consideration and svmnathcfjc orders 

That. I havc been workinQ in Pension Section since I )ccemhcr. 
2001 as a Cierk'Typisi (promoted from Group 'D 1 ) and my services 
Were used in reccipt of nthciai letters and pcnswm papser submitted by 
various departrneiits. I used to distribute these correspondences ailer 
properly marked by the AO, AM) of Pension Section to the  cnnccrned 
staff of the Section. Other than this, i was not entrusted with any other 
worics. 

That Madam during my service in Pension Section I did not 
have any serious negligence and dereliction of duty resuiting in 
cnnsidcrahle lnss to Govt. and did not commit aiiy offence or conduct 
involving morale turpitude, and i was not involved in any corruption, 
embezzlement or misappropriation of Govt. moncy or misuse of 
official power for personal gain. 

That Madam. I am not aware of the reasons or circumstances. 
leading to my suspension. I was ignorant of Rules or Order about ,.* , 4: 	.. 1...4 	,.. •t. 	as..: n4'a al.:... '..il.fl%JjI 	4.3'...) t411.4 £ I1. IWJ.s3 IALJ 	I1% 	1%) II* 	 4I4I.J1I J4 *11J 

siinenors. & 

• 
That Madam. 1 am a noor Govt servant (ClerkTI'vnisfl 

maintaining my tamny consisting ot iivej melnuers with my meager 
income and my original homc being at Kamjong in I ikhnil District, I 
am staying in uovt. quarters in it_u. tau Coiony, Lampnelpat uue to 
which I am not getting H.R.A. and instcati I am paying Hniisc Rent also 
regularly. 

I'ha.t Madam. I have been .sutlCrina to the maximum since my 
suspension and I am not in a position to maintain my family now. 

'I 	 Cflfltd ... 2/- 

ATTESTED (SIn 
cia* ._QatbCmissioner Uud TRUE COPY 	 mMampuj. 

ADcATE 



In the eirenmctanccs stated a.bvc 1 mnst humbly pray that my 
suspension order may kindly be revoked by allowing me io reinsaie in 
Gwt. service at an early date so ar tc niitia.tc my untold hardships. 

* 	 Yours taithfiiBy. 
4_I It 

L.N. RAMYO) 
,sl  
tiCfl

I
J i yplsL. 

I )at&I 16.112005 

H. 	ma ngtk 
Commissioner Uudidal m.  

ATTESTED 
TRUOPY 

ec"  
ADVOCATE 



(. 
4.  

A 

The Deputy Accountant General (A&E). 
.a......!........ 	I.._...I.l 
IVLdLUjJW. 11llpJ.i(L1. 

ANN EXtJRI-A/5 

Subject 	Humble prayer for revocation of suspension and 
IVUIL'I4IWIUVI*t LU 'JUVI. k)cl Vi8.V. 

Madam, 
2 1...... 41. 	l..... 4. 	 41 	i'..1I ........ 	1.. - - £.... L' ------- -  
I U(LVV WV 110110W 1.0 UUUhlL WV AVJUVVvwr, IVW 1UIV' 101 MLVVW Vi I1UU 

consideration and sympathetic order: 

That, 1 was placed under suspension by the competent Authority vide 
A 0 T' \ - - .2 .... I 	.2 .4 - .2 I r ( 	l'.A E 

SuI-t.C(L) oiulA uu. ii.0 un4.0 iu-,-2,00.j. 

Ilia on 16-11-2005 1 had given a representation to the competent 
- .....................1... _...1 4•......... 

dUUiU1fl piyiiig 101 iI'VtA?dLiUi1 UI IIIy UjJVU$&U11 U1UI dflU 101 14.U1bLdLU2 

. 	However,lliave not 
1tI.1VU UIy j)USlL1VI. 	pUIf4 110111 L11t tUtiqJ4;W1a MIUMIlty Lift 

' 	 Servant (Clerk! Fypist) malntaintng my family 
I.U11616LLU UI Jt11V4.?) lnuunpulb WIUI itiy ILMdgIl.? U1UU1l. dltU iiiy Ut1U1d1 

home being at Kamjong in Ukhnxl District Manipur. I am staying in Govt. ....................................... A  LUU ici UI 	 MLLI %A)i)1I)I LAUlIpliVqJm UUV 8.0 W1U41 I IUU 1101. VW.l1 

H.R.A. and instead 1 am paying House Rent also regularly 

That since my suspension period has exceeded 9(nine) month till date. 
J._.l_. ... 	 - --  ----- ------------ --  ------ --- - -...- 	 - .1 dIft lily IUiflly dIV ULLV1H1 IA) (tic IU(1/tlhU(*W L1IU 110W 1 4UU 1101. Ui 4 j)VIUUU 

to maintain my tmily. 

In the circumstances stated above. 1 most humbly pray that my 
.2 ........ 1......21_.t... ...1_J1__. ..l1.......----- 

.u.pv11Slu11 UfUVI 111(Iy t.WI.Jly UV lVVU1VU L)y tW%Jwiilg iii IV lVUlbt4Ltc UI 'JVVL. 

Service at an early date so as to stop my untold hardships. 

For which act I shall be grateful to you. 

Dated/hnohal. 	 Yours taithtuhly, 
UtI. LU JUiiI., £AJUU. 	 iW 

(L.S. Ramyo) 
%..I4 lIJ 8 YIIIL 

Copy to:- 
VL... 
1.1 i 	I 8 	15 

Civil Accounts Association. 
- - 441. . A d 	A 0 

JU1lA? UI Litl. .I1.J, II1.CE.) 

Manipur hnphal. 

ATTESTED 
TRUE COPY 

ADTh 

Commls8loner UudlciaLi 
Mauipu,. 



ATTESTED 
TRUE COPY 
P7 ~ 

DV'OCAT 

f—.  ,•. 

0 
H. I 	alma SIngTh 

' Ow : Uudiciil, 

To 
	 4' 

The Accniinfant (icncral (A&I-
ivianipur, Imphal. 

Sub: Revncatjnn of Sllsncnsjcm Orders and rc-instatcrncnt in 
• 	 ervice-rrayer mereot. 

RcsncctcdSii, 
i nave ihe nonow-  to invite a re-Lerence to uruersi'o. r,su. (A&E)/Otder Nn. 120 I )atcd 10.9

. 2(X) .5 undcr which I have been vl.ccd • under SuspenSion in coniempiatjoii of a disciplinary proceedings 
.... .. 	,..4 .i:ia,_ 4 	..nnn ., 	as,aaa,.%_ a  .i .........:.. __. • 	l5,sl1I.s. UI, V! I kj%)U I 	1tJo,n, L11 I 4I.)JII WI 	

4I&J.I £ Ai1t4ikI JII the samc cndithn liH date. 

'I'hat Sir. the cacc has been kent pendinQ frw mcwc than One year 
even though I have been granted % of my pay as Subsistence 
Allowance .sincc 1 /06. As a rcsiilt c,t• which my thnitv cnditjn is extremety ueterzoratej and we are about to starve, runner, me siuoy carriers of my chjldrcn are paralyzing. 

In the CAVAZW. of the above cnnditinn I earnestly request to your honour to kindly look into this matter and consider for rvocatjon and I may kindly he re-instated in service on special consideration. 

For the act of vcuur kindness I shall be remain ever thankful and gtatefui to you. 

1 )atcd/lmt,haj 
•t and . r 	• adsn inc z MarcH, zuw 

Copy to :- 

Yours faithfully, 
Sd!- 

(LS. RAMYO) 
a". ,n 
b/JIU I 

The President, 
Civil Accounts Assncjatjo 
Office of the Sr. Dy. AG. (A&E) 
Manipur,  Imphal. 



( 
	

ANN PXtJRP-A/7 

OFHCI ()F FHI ACUNJNIAN'I (WNtRAI (AU): MANIF'LJR 
•fltt £ V 	flfl ftthj%1 uv1rnii1; iuui 

()tTicc Order N. 40 
Dtd. 050610O6. 

Thc tô1tcwlnQ citticiais are restricted to enter nfficc nrcmiscs 
-4 

.4 	 • 4- 	 . . .  
W1LflOUL spectue W[ILLCD permission irorn me 

A 

neao 01 0111CC Wnfl 

immediate c#èct. 

Sl. No. Namc and designation Ftfect date 

 Chungkhuhin Knki, R .K.. 	: 16.05.2005, 
N. NirpII IVIC1LCI, %/ I ZOiPO.UU.) 

3. K. Modhumangol Singh ;  Sr. Acctt. 1 7.0200 
a * v 	yr 	-. • 	S S 	 & 	.. r4g. r.osnmg ivioyon, J-WCLL. 

4 - a,. 
20 

 1% ft io.uyn 
5. I ,1unQ7iam (Ittc Acctt. 

4I 	 1 	I 
I (.09.2005 - 

o. 
- 

Sh. 	anpi 	mgn, ttecn. 1O.VY.hUU) 
7. L.S. Ran'iyo, CT!' 16A)9.2(05 

1 r TV 	 • 	1-4 	6 	. 
K. naulup, Sr. Accit. 4 - 1%fl 4%nfl.r 1o•u.zuu. 

9. K. Hcnia,min. Sr. Acctt. 16.09.200 
. a lu. t,*t 	., 	• 	4 	 . . 

V.NUULflUK,J%.CCLL. 
4  

iO.UIZUVO 
11 . Tb. Kapiba. (jr. I). 3009.2004, 

Authontv:-. I)A(i(A&F)'s order dtd. 02.06.2006 at P/i N of-File No. 
I * 	r. ,fl 	 • 	Ia ne. 	F 4 

tSLt. 	
l 
 I)JUSpenS1Ofl/2UU.)-iJO. 

Sd/- 

Sr. Accounts Officer. 
(Admn) 

Memo No. Wclt.rc/P missinn/A(( An)/2()0S-06 i)at.cd. 05.06.2006. 
Copy to :- 

I . 	The Commandant 
CRPF, AG post, Babupara. 

All the watcher concerned. 
- 	nil 

(1'.. Shantikumar Singh ) 
Weiflire Assistant. 

ATTESTED 
TRUE cOPY 

ADJOATE 
0 	Lnmissioner (Judicei 

Manip 
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Cour'SCet. 
	Centni L._:L.1 	 1 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

KAMRUP AT GUWAHATI 

O.A.No. 212 of 2007 

Shii L.S. Ramyo 

Applicant 

Versus 

Union of India & Ors. 
Respondents. 

The wiitten statement filed on behalf of the 

respondents above named. 

WRJ1TEN STATEMENT OF THE RESPONDENTS 

That the deponent had gone through the original application and understand the 

meaning thereof. The statements which are not specifically admitted, are deemed to be 

denied. 

That with regard to the statement made in paragraph 1, the Respondents beg to 

state that to hold an inquiry against Shri L. S.Ramyo,Clerk/Typist under Rules 14 of the 
CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to the applicant 
vide this office Memorandum No.Estt(A&E)IDP/LSRJ2007-08/560 dated 7 September 
,2007 (Copy enclosed as Annexure-X/1). 

- 
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j 	- 
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( 

That with regard to the statements made in paragraph 2 and 3, the Respondents 

beg to state that those are within the specific knowledge of the petitioner and the 
respondents beg to offer no comment 

That with regard to the statements made in paragraphs 4.1 to 4.3 of the original 

application, the Respondents have no comment 
That with regard to statement made in paragraph 4.4, the Respondents beg to 

state that an investigation team was formed vide this office Estt(A&EOrder No.44 dated 

31 May 2005 to investigate the alleged fraudulent drawal of higher pensioiiy benefits by 
Head Masters/Head Pandits of Pnmazy/Lower Primary Schools under the Govt. of 

Manipur based on irregular orders issued by various Directors of Education(S) and Zonal 
Education Officers and for submission of a preliminary report (Copy emdosed as 

Awsexswe-X12). In case of refixation of pensions involving higher pay with reirospeclive 
effect; concunence of the Finance Department; Govennuent of Manipur was needed 
under Rule 267 of the General Financial Rules 2005 (Rule 42 A of GFR, 1963). 
However, Shii Y. Manaobi Singh, the then Sr.AO(Pension Revision) and other dealing 
officials in collusion with each other ignored the said provision and allowed pension 
revision of 1458 cases of Head Pandits/Head Masters of Lower Primary/Primary Schools 
based on higher pay with retrospective effect. At the very outset; the investigation team 
investigated more than 200 such cases of Head PanditsfHcad Masters of Lower 
Primary/Primary Schools out of the 294 cases intimated by the Secretarat Education 
Department (School Section) vide their letter No.1/11/05-SE(S) dated 7 April 2005. The 
said applicant Shri L. S. Ramyo, while working in Pension Section as Clerk Typist dunng 
the period from 29-12-2001 to 12-07-2005 in Pension Section was allotted the works of 
receipt and diarizing of letters received from Government, typing of letters and wnting of 
pension revisionauthonty. But; without any office authority the said applicant received 
many service books of pensioners from the Record Keeper of Pension Section. As for an 
instance, the said applicant received service books holding PPO Nos. SM119546, 7511 on 
19-03-2004 without any office authority (Copy endosed as Annexure X13). The said 
applicant also received many pensioners' pension authority copies in bulk oh many days 
without any office authority in violation of the Sr.DAG(A&E) Order 146.3 date4 12-07- 
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1993. For an instance, he received 10(ten) pensioners' pension authority copies on 15-12-

2003 from the concerned office dispatcher without any official hoy(Copyeathised 

t&Annexure X14) However, on the other hand the_sai4applicantdid not comply the 

works allotted to him as he did not diarise many letters which was received and processed 
_____ - .-----.--. 	--. 	- - 

fórpjnsion revision in Pension Section which were in clear violation of the order of the 
Sr. DAG(A&E) order no.3 dated 12-07-1993 regarding the receipt of letters in this 
office. As for an instance, the said applicant did not diarise the Zonal Education Officer, 

Chandel letter No. 2/25/97(CDL) dated 07-12-2003 enclosing eight service books of 

pensioners holding PPO Nos. SM/5018, 8552 etc. in violation of the said office orders 

dated 12-07-1993. 

Since the applicant had committed gross irregularities with acts inconsistent to 

his official duties in Pension Section as pointed out by the said investigation team, a 

disciplinaiy proceeding was contemplated to be intiated against the applicant and hence 
- 	

- - r___ • _-t---- 	- 

he was placed wider suspension by this office order dated 16 September 2005. 

That with regard to statement made in paragraph 4.5 of the application, the 

respondents beg to state that a thorough investigation by the team led by Shri Cii. 
Jaykumar Singb, Sr.AO was, going on to measure quantum of the gross ilTegulalities 

committed by the applicant while he was serving in Pension Section during the period 

from 29-12-2001 to 12-07-2005. Since theapplicant was posted to Pension Section for 

/ ahnost3l/2 (three and half) years, the mvestigatton could nopj5tedwilhma 
limited time to the satisfaction of the investigating team. Hence, his representation could. 

's- notbereviewedatthatstage 

That with regard to statement made in paragraph 4.6 of the instant application, 
the respondents beg to reiterate that representation submitted on 20-6-06 could not be 

considered as the gravity of the irregularities committed by the said applicant could not 
be measured meaningfully at that time although it had been established that the applicant 
had done gross irregularities in his official duties and in the matter of pension revision 

........ 	 ---,,.__- -rq_ 	 - 	 - -.---.- 10 

cases as stated at paragraph 5 above. Now a charge sheet has been framed against the 
- 



applicant for committing variOus irregularities in his official works as wcll as lack of 
- 

integiity as a Government employee. 

S. 	That with regard to statement made in paragraph 4.7 of the application, the 

respondents beg to reiterate the paragraph 6 and 7 and state further that his representation 
dated 2-3-07 could not be considered as thorough investigation of the various 
irregularities committed by him could not be completed at that time butharge sheet has 

been framed and issued. 

That with regard to statement made in paragraph 4.8 of the application, the 
respondents beg to state that since a pnnta fade case is made out against the applicant as 
per the said preliminary report and departmental proceedings are likely to result in 
imposition of penalty, the entrance of the said applicant to the office had been restiict&l 
so as to prevent him from influencing the investigations of the said pension irregularities 
committed by the applicant. 

That with regard to statement made in paragraph 5.1 of the  instant application, 
the respondents beg to state that as stated in paragraph 6 and 7 of this affidavit, framing 
of charges could not be done against the applicant without considering and measurngthe t 

(gravity of the irregularities committed by the applicant Now a charge sheet has been 
\ framed and issued to the applicant and the enquiry would be completed as expeditiously 

as possible. 

That with regard to statement made in paragraph 5.2 of the application, the 
respondents beg to reiterate the statement made in paragraph 5,6 and 7 of this affidavit 
and state further that the applicant had committed gross irregularities and showed lack of 

- — a - — •._ •__ 	- -. . -- 

integrity in his official duties. His action on these cases was violative of niles and 
regulations and accordingly he cannot escape responsibility by shilling the onus to a 
superior authority. Hence, his statement is unfounded and may be rejected. 
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12. 	That with regard to the statement made in the paragraph 5.3 of the application, 

the respondents beg to state that the said Sr. Accounts Officer was, in the meantime, 
transferred to the office of the Accountant General (A&E), Megbalaya vide Admn-I 
Order No.39 dated 13 May 2005 of the office of the Accountant General (A&E), Assani 
Subsequently, he was transferred to R.T.!, Shillong on deputation by Accountant General 
(A&E), Meghalaya. Accordingly, this of wrote to the concerned Accountant General 
to serve a memorandum to him based on the preliminary enquiry report. In the meantime, 
the case was referred to CBI vide this office letter No.DAGICeIIIMiscI2005-06/111 dated 

25 May 2006 for further investigation in view of gravity of the case and hence 

departmental proceedings werestopped for sometime. The CBI declined to accept this 
case due to paucity of time vide their letter No.1 171/30/COMP/SLC/NER/2005 dated 7 
June 2006. The cadre controlling authority of the said Sr. Accounts Officer has now been 
vested with Accountant General (A&E), Manipur vide Accoimtant General (A&E), 
Assam D.O. letter No.AG/Sep/Gr.'B'/2006 dated 28 July 2006. Accordingly, a 
memorandum has been issued to the said Sr. AO by this office vide 
Estt(A&E))isp.Act/Con-HP/2005-06/515 dated 20 August 2007. The reply dated 25-08-
07 of the said Sr. Accounts Officer was not found satisfactory and therefore a charge 
sheet had since been issued vide this office Memorandum 
No.Eslt(A&E)PF/YM/Sr.AO/2007-08 dated 31-08-07. Further, the Principal Director, 
R.TJ Shillong has been requested to relieve him and join the office of the Sr. 
DAG(A&E), Manipur for facilitating departmental proceedings. 

Further, as per findings in the preliminary report of this office, the gravity of the 
irregularities committed by the concerned employees have been discussed and measured 
initially by this office. The official who received pensioners' copies of pension payment 
authorities in bulk without any authority to do so apart from other irregularities were 

_--- 
suspended as their offence was grave. Eight other officials were also involved in 
committing various irregularities. However, they had not received pensioners' copies of 
pension payment authorities in bulk. Therefore, those officials were not suspended but 
were transferred to less sensitive sections and memorandums were issued of those 

I -  ------- 	 - 	- -- _a-• - - 	 -- ;-•__ -  

officials also. Their replies were not found satisfactory and therefore charge sheets were 
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issued to these officials. Thus, this office is committed to take disciplinary action against 

all the officials involved and will not show any leniency towards any one. 

That with regard to statement made in the paragraph 5.4 of the original 

application, the respondents beg to state that as stated at paragraphs 5,6 and 7 above the 

charge sheet against the applicant could not be framed without thorough investigation 

wi 	 ocmienti~~~No~v aMia-i has been framed and issued to the applicant 

That with regard to statement made in the paragraph 5.5 of the original 

application, the respondents beg to state that as stated at paragraph 13 above, a charge 

sheet has been framed for gross htegularities committed by him with conduct wholly 

unbecoming of .a Govt Servant and inconsistent to his official duties etc. under the 

CCS(Conduct) Ru1es,19M. Hence, the Wejafion -of the applicant of being scapegoat as 

per his statement may be rejected. 

That with regard to statement made in the paragraph 5.6 of the application, the 

respondents beg to state that the applicant had committed gross irregularities with 

conduct unbecoming of a government servant in his official duties and in the matter of 

many pension revision cases of Head PanditstHead Masters of Lower Primary/Primary 

Schools and accordingly, a charged sheet has been framed and I  issued to him. The 
( 

respondents further state that the grounds set forth in the original application are neither 

tenable in law nor on facts and are not good grounds for which the application is liable to 

be dismissed. 
That with regard to the statements made in paragraphs 6 and 7 of the original 

application, the Respondents beg to state that those are within the specific knowledge of 

the petitioner and the respondents beg to offer no comment. 

That with regard to the statements made in paragraphs 8 and9 of the original 

application, the Respondents beg to state that the applicant has committed gross 

itregularities with conduct wholly unbecoming of a Govt servant in his official duties 

and in the matter of the pension revision cases of Head Pandits/Head Masters of Lower 
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Piiniaiy/Primary Schools, and a charge sheet has been framed aginctt the applicant. 
Hence, his prayer could not be sustained and may be rejected for the end ofjustice. 

18. 	That the respondents beg to submit that in view of the submissions above, the 
Original Application is without merit and is liable to be dismissed. 

\A- 
Signature of the deponent 

rr rqr IT. 
Deputy Acou,3 (ieneraJ (A & 

Oa~cc of 	Sr Dy AcCOuntant Geicjj 
tuT, ttiir 

I4Eflip01 1fl'ptiaI 

VERIFICATION 

I, Viswanath Singh Jadon, Dy. Accountant General(A&E), Manipur do 
hereby verify that the contents of the above paragraphs ......to fl... are true to the 
information based on records which I believe to be true and those of the annexiwes 
are irue copies of the original and I believe the same to be tniem ) kv- 61 

't 

 ~k 
Dated/ hnphal 	 Signature of the deponent 
The TTVT 01. q. 

flepty AccouJt ant c,eyerai (A & F) 

271 	17r4;1 	ii) ci 
Omcc .f 1hS r, Dy. Acc.Juntanl  Gmerat 

Jd 
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MAlPl1:: IMPIIAL 

lstt (A&F);DP:i. 	.07-0 	- 	
Dated 

vlFMORAN1)UM 

ihe underSit1ed pipos 	
hold in inqUir 	igatflSl Shri L.S. RamyO. 

C let [ pist no" undr suspensi0I) under Rule 14 ol the Central Civil Services 

tC issiiCan01 Coi "ol and Appeal) iules. 1965. The substance of
,  the imputatiOIS 

ot misconduCt or misheha\'iOUr in respect of which the inqUiry is proposed to he 

held is se out in the enclosed staternelfl ol ar.icles o.l' charge (AnneXUre).. A 

slalCn1C th itltuto; ot miscondt or misheha\hi0 in 
suppOP of eaeh 

ot L l \ L 	:no.cd 	
urC-lt). A list ol doeUmCIS by which. and a ilsi 

(An e  

itnesS b' 	
horn. the articles of ehiuge arc propoSed to he sustained are also 

e c l0sed A niexUreS ill and I \/ . 

2 Shri L.S. RimiYO. ClerL I pisi is directed to suhmil within 10 days of the 

reLeipi ol this MemOrafld1m a vritlC11 statement of his defence and also to state 

whether he desires 10 he heard in person. 

. lie is iniornied that an inquiry will be held only in respect 
of those articles 

t charge as ae not admitted. lie should. therefore. speci lically adm 
r 	

it or deny each 

wticle ot charge 

a 
4. Shri I S. Ram o. ClerL lvpist is further intbimed tht it he 

	n does Ot 

submit his \TitC11 staterneflt ol dciciice on or before the date specified in para 2 

above, or does nOt ppcar in person be lore the inquiring authoritY or otherwise fails 

V telUSeS 
tO eüiiply vith the provtSiOflS of Rule 14 of the C.C.S.(C.CA.) 

Rules. i 965 or the orderSidirectiolm issued in pursuance of the said rule, the 

i n
quiring authoritY may hold the inquiry againSt him cx parte. 



I 
/ 

5. Attention of Shri L.S. Ramyo, C1erkITypist is invited to Rule 20 of the 

Central Civil Scrviccs(Conduct) Rules,1964, under which no Government servant 

shall bring or attempt to bring any political or outside influence to bear upon any 

superior authority to further his interest in respect of matters pertaining to his 

service under the Government. If any representation is received on his behalf from 

another p,.rson in respect ofany matter dealt with in these proceedings it will be 
presumed that Shri L.S. Ramyo. ClerkiTypist is aware of such a representation and 

that it has been made at his instance and action will be taken against, him for 

violation of Rule 20 of the C.C.S,(Conduct) R.ules,1964. 

i The receipt of the Memorandum may be acknowledged. 

(VS. Jadon) 
Dy.Accountant Gal(AE),Manpur 

o/( 

To 

Shri L.S. Rainyo, Clerk/Typist 
AG. Colony, Lamphelpat 
Impphal, Manipur. 

a 

"' 	. 	. 	. 
I 	 (. 	

S 	
( C 	 L 	,] 	 IL 11 10 	 I " 



c • 

I 
1.. 	ANNEXIJI1: - III 

I List of documents by which the articles of charge Iamed against Shri L.S. Rarnyo, 
ClerklTypist 'sunder suspension) of the office of the Sr. DAG (A&E); Manipur, Imphal are 
proposed to be sustained. 

I 	RcisJ PLflSIOO Rps,ti 01 lflfl 	'.i' 	)03 With 110 sIL!.naLuIL of thL Sr 
• 	,\eeoitilts 	tiicer ci ion kcisioi ,i;ii 	ised Pension 	1I01'1 t' OC the same. 

l >Cjjii ceoiUS iccci\ ed by I.. 	. R.iii\ 	on I 9-3-2004 its per Register of 
cIISR)ti 	ectioii. 

l'cusion Authority written by Shri IS. Raitivo in respect of PPOISM/7378 

Receipt of personal copies of the pensioners by Shri L.S. Ramyo. 

ZEO(CDI.) leltcr 	.2/2/97(Cl)Ij ieJ u7- 12-2003. 

(•). 	Copy oi Sr.l),\(i,\, 	iJLF 

	

ANNEXURE-IV 	 I 

List of witness 	whoill the artielc ol eii;iie framed against Shri L.S. Ramnyo, 
C'°l (under suspension) ate ioJ to be sisiaimied. 

SIi I.. Iho\uiitta SiinI1. the then .\AO' Peitsioi Revision. 

 

I 

ii 



I 
I 

14 

That, the said Shri L. S. kun\ u, C/I whi Ic working in l'ension Section during the .  
said period \ ~ I ' OLC ilie auihoi tIlLS ol pension LL\ ision ol ikad PandiU11cd Masicis of 
Lower PrtmarJPrimar) Schools and submittLd v ithout his signature direct to th 4  
conccrncd Sr AcLounts 011tccr of Pcnsion Revision for appioval, without axy 1oici 	h 
authorization iii this respects. The signature of' the concerned AAO/Pcnsion Revision wa 
also not available in many pension revision authorities and the reasons for non submission 
throuch .\AO!Peiisio.ii Revision \\L'I'C also inn ecokied in the concerned nuihorily cases 

put up by the oid Sri L . S. I irii'o. C.1  I'. .\ l 	insialice, the stud Shri L.S. Ramo, C/I' 
\\Fote  the cI)SkIl a..oril' Sl..4U 	in icspe 	of pensioner \l. (jourahuri Singli. Ileud 
Pundit liojuer 	PI' 	l.73'75 .  I lo\\L'ver. lii 	i.iirc us a token of writing the rcvisd 
)C11Si0Il a.Jh1OI IV 	lot aaibbie in the appu\ Ld authority itself. The signature of 
AAO/Pension Revision as also not available shu' ig that the said authority was put up 

I direct to concerned Sr.AO of' Pension Revision and unauihoriscdly bypassed the concerned 
AAO/Pc;ision Revision who was his next and iiiii'nediate superior officer. 

The said Shri L. S. Ramyo, C/i thereby failed to discharge his official duties 
properly by conducting himself' to lack of integrity and insubordination repeatedly in the 
discharge of his ollicial duties and hence violated Rile 3(1 )(i) ol' the CCS(Conduc() 
I\1IlesJ 964. 

Ihat, the sdJ Shri I.. S. R:i;llvO. ( 	I 	file ltiiictiotiiiiea:; C/I iii Peilsioll Section 
received maiiv pelisiones pciiioii a'.ItilorIt\ vopics iii bulk ui many days without any 
otlicial authorization, ftc pensioners pension auth lofty copy' would he dispuiched to the 
concerned and individual penSiolier by post ill [IIC UbSCilee of any official authorization 10 
receive it by authorized person. 'Ihe said Siui L. S. Ramyo received 97 copies of pension 
revision authorities during the months ol' September. 2003 to February, 2004.. For an 
instance, he received I 0_teipeI sioncr s' enon authority copies on L512.3 i.tb, ut any 

- 	
. 	 - -' 

olhietal 	 anthioriiittmon 	idc 	 this 	ullice 	 record 
7—  — -. 	 .' - -'- --'-- --- --' ---. - Nns.Rev/29S-1 .JL29.29Luo2 .2S7.2; 	.7OUT3iTtT5 und'iThis si.gi,i.uluic (tjcd 

I 5 'l 2-03. 	 .,- - 	
-..----. 

'I'iie said Sini L. S. Rains o. CII' tliei'eby ['ailed to discharge his duties p'oper!y & 
honesiJy with conduct of wholly unbecoming a Goveriunent servant and hence violated  

Rules 3(l)(i)& (iii) of the CCS(Conduct) Rules,1964.  
 



*- a' 

Su'inciit of irnpci 	I ill LilUikI Ol iieIaiVR)Ui iii support oV the ai' ccs HI 

charge framed 	aiiii Sun IS. L.riro. C: I uiidr 	,csiuti) ol the ollice of tire 	i. 

DAG(A&E),i\ lani pur. 

A Iih( LI. 	I 

jicij tHe 	e. I \pist Hi lLi)iiti SCCIR)it LIiii'li)Y Ih 

periid front 	'• 	-iI to I 	-Lt7- 	it 	i 	; i. 	 tie Sl.I)A( itAIL 	iipi. Hii'i 

..S. k:titl\ 	;e ka 	H ;IIH: 	e' . I '... 	H. 	.. •ii 	CCtiOil \VH 	aliutteLl the \Vi'h 	ui 

ReceiptDiag. 	pi:g 	Lteu. \\Hi. ot 	';'LLt kevktitt ,\titlri[ieS. 

'1 fiat, the SHJ Shni L.S. kariiyo. Cil' din lug the said period did not diarise many 

mportant letters as per ollice order dated I 2-07-I 993. As for an instance, he di no 
diarise the ZEO(CDL) letter N0.2125197(CDL) dated 07-12-2003 under which the, 	icój: 

Books of 8(eight) pcnsioners holding PIO Nos SM15018, 8552 etc were forr41 4 y4 
such the said Shri L.S.Ramyo violated, the order of Sr.DAG(A&E),MaiPUr Orer.o.jJti&1 
dated 12-07-1993. Further, he wrote the pension revision authority of 1-lead Pandit ho1din 
Pl'O No.SM/12903 on the basis of the report made by the concerned Dealing Assistant 

\\ ithout  having the pprovaI arid signature of' the concerned Sr. Accounts Officer of 
Pension Revision in violation ot the noinual pwcedure 

	

i'htat. tue said 	lurt I.. S. Ruuio. C/t IIIL'ieh\ Puiled 10 (.1ischarge his duties properly 
by cOildUCti1E Luticii' to the aetH titoiiSi5Leitt to hii oi'Iieial duties with deliberate breach 
of @111cc 'uies arid re ilatius uuid tIrereh\ violated Rule 30 )(ii) of the CCS(Con(Iucl) 

1\'ulcs.1904. 

,\ l.'I'l( 't 	i; -- Ii 

'I'Irnt. tie 	Slur 	S 	I<ul\.( 	iH' \'uI,IIIH, lii Pei,iui 	Section 	uiI'il! the 

said period. 	'eeei\ -' 	eu 	eed. 	- 'I. 	i st'.2nu.i, ,nd ii 	ui 

	

PPO!S.\l!lTh. s: 	7I I a;t Iu-n3-Ht 	eu .. .' 1< 	I Keeper ui Pettii,n Seeiiii 

ititout 	any 	i 'euu,eJ 	je,Iui 	,i' i 	\\ itut 	'..':e'\ inc 	a' l\ 	peruiui:iLIt/Oi'der 	ho ii 	the 

superior oUicet't,s to receive ueIt records. 

The said slirl L.S. Ranivo. Cl F thereby conducted himself improperly in his oil icial 
duties wiU dciiberatc 'breach of ollice rules and oi'ders and thus violated Rule 3(1 )(i)&(ii) 
ot'the CCS(Conduet) Rules.1904. 



	

) 	 ... 
MAI 
ARI1CLE-I\ 

1 hat, dot itw dw a1mvid u toil and \ I 	i a 1tonin 	C/I in 1LiiIon SLCIIOU 

ihc said Shu 1. S, Rmio C I ILLLI\Ld nnn\ 	I 	I 
• 	• 	.OFI nian 	(lr's ua1e1 -  his siti:tur 	\ 	1IiiiI all icil a 	it':. '°IIiLli. 

• 	 [he siid Shii I.. S. kim'a. ('fl' thcucb 	III dischane his duties properly & 
Iioiicstiv with conduci at' '' holly itiiccomhi 	u . aveijitneilt seivant and hence, he is • 	•. 
h uLd undei Ruks 3(1 )(i)& (III) 01 Uic CC",((, ondik i) RuQq 1964 
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	Statcinejit of arC icks of charge framed against Slid L. S. Ramyo, C1I'(undcr 

SUS1)eflsiOiI) of the olhce of the Sr. I)AG(A&E), Manipur, Imphal. 

	

:l 	;f 

ARTICLE-I 
r 

That, the said Shri L. S. Ramvo while Rinci ioiiing as CIT in Pension Section from • 	29-12-2001 e I 2-07-20u5 in the oflice of We Si. DAG(A&K).Maiiipur mis ailoited the 
ol 	- ept 	I) niii. F' piia of I 	tci. 	iiit 	o1 Pension Revision Atitliotitie, 

tH 1* 	:i; 	v:nL 	'I!:ii:c' 	:l:laviinpl - 1Lu1i lciier. l:t.il i . 

	

tote nod pi 	nieJ 	•eni ittiorit 	a 	•;: 	.i lie 	ept.>i - i taide by a I)ealin0 
IIICLOi of the Sr. Aeeouii(s Omeci- Pension  

1hut the said Sin L. S. Rainvu. C/I tIicieb !iilcd 10 disehare his duties properly 
by conducting himselito tile acts inconsistetil to uk oliieiul duties with deliberate breach 
ol' ollice rules and iCtI;ttjufls and tllLa'eb\' violated Rtilc 3(1 )( ii) of the CCS(Conduct) 
Rules, 1964.   

- ii 	 '. 

lb u tilt Said I S R unvo CIT wliik I unclioning as C/i in Pcnston Scuion durng 	JI 	4 tht said pci ioj, lcLcj\ cd Pcnsion Rcoids liotti Rccoid Kccpu ol Pension Scction without 
Itt ii 	utlioz 1/ 	 l 	.1 

.1 -•- 	... 	lf 	'•4 

The said Shii L. S. Ramyo ClcrkJIypist thcicby failed to discharge hi4duti41 
opctI) uid honcstly by conducting himself to the acts inconsistent to his official dutie4 

with deliberaw breach of office rules and orders and hence charged under Rule 0)(6A. -' ... (ii) ofthe CCS (Conduct) Ruk's, i%4. 

APTICLI -  Ill 

Ihat. the snd Shri I.. S. Ruii u. C 1 ,  \\ inie  liietioiiiii as ('TI in Pension Section 
iriie the said period rote all authorities ut l.ieision revision of I lead l>andi/li cad 
\ asters of Lower Pritiaiv/Priin:iv Schools and .;tilntitied direct to the concerned Sr. AG 
of Pension Revisiofl bypassing the concerned Assisiirtt /\teourits Olilcet/Pension Revision 

itliout any ofhicc oider or \ iUefl ttsti1ictioi I'l'Olil his superior officer(s) and un-
nuihorisedly bypassed tile concerned AAU/i>eiisioi Revision who was his next and 
munediute Superior ollieer br the SUimnissioii of the I)eliSiOn revision authorities. The said 
Shri L. S. Rainvo also did not siwi the pension IcVisiOIi authorities which he wrote and 
siibnijtted to the concerted Sr. Accounts 011icer of I'ensioii Revision. 

The said Shri L.S. kume. ( I tlicci 	ailed to dischrree his duties properly by 
ennductm 	hiniseli L iacl 01 	iu 	.riLv .iiid iii:uhoidiiiaiioii 10 superiOr (>IhiCcl(S) iii the 
discharge of his oIñci Jutie., nud hence ic 	elinri.ed under Rule 3(1 )(i) - of the CCS(Coiduct) Rules. 1904.  

0 



4 	 - 
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rc1inina' RepoflS ofl 
nvcstigau01 of alleged Frauduleilt drawal of pci sione 

beffitS of Head MastrfHC1d Pandits of PrirnaILOwer Prima SchoolS uler 

Government of Manipur. 

1ntroduct0 rY 
Shri Ch. Joykumar Singh. Sr. Accounts Officer (Admr) has been ppo ted as 
Investigation Officer to investigate the case of alleg fraudulent drawal of 
aears of pension and pensione' benefits in respect of School Head 
PanditslHead Pandits in-charge of Government of ManpUr. 

He will be assisted by the following 3 (three) sub-teamS- 

Team No.1. (a) N. SachibusOn Singh, AAO. 
(b) M. Premkumar Singh, Sr. Acctt. 

Team No.2. (a) The ibohal Singh AAO 
(b) L. Deben Singh, Sr. Acctt. 

Team No.3. •(a) Y. Devanand Singh AAO 
(b) P. lboyaima Singh, Acctt. 

liminary Report) shpuld be submitted to DAG(A&E), Manipur. 

reference as Annexure-A1 

The investigation should be started from 31-0 .5-05 

I. 

A photOCOPY of Estt(A&E) 

A brief reference to some orders/correspondence issued by Government 

Order No.44 dated 3 1.05-05 is enclosed for 

and its findings (Pre- 

01 Manipur.  

(a) Grant of Head Master's scale of pay to retired teachers in lower and salaries - cancellation of 
primary/Ptim' schools and drawal of pension arr 

There is no scale of 	
prescribed lr the Head Master of a SLower Prnary orders thereof. 

School as per Govemmefli Records. The rules provde for a scale of pay spei.0 only y scales indicated in the 
for a Head Master in Primafl' School as evident from the pa  
Revision of Pá (ROPI Ruies. I 96O and all subsequent ROPs. with a proViSiOfl. till I - 

1-96. for grant of charge a llo\aflCe to teachers acting as i n_charge Head Master/Head  

Pandits in LP/JBr1flY SchoOlS at the jv of rs. 5/- P.M. if the number of Assislant 

teache in the schOol is 3 and Rs. 10!- p.m. if the number of teachers exceeds 3. 
AU such orders that have been passed by the Director of.Educatiofl. (-S) and any 

other officials in the Directorate on or after 5.5.03 for gtant ofHead rnaste,aYsale 



1 	 w th necessary Govt. 

wjthejfect from the date of 
respect of the pay scales and pensions due to such retired 1 

have been restored. 

[Reference to Govt. of Manipur, Secetariat Education Dept 
(Schools)Orders No. IN 1/05-SE(S) dated 21-4-2005 issued by R.R. 
Rashmi, Commissioner (EdulS) Govt. of Mani.p.ur and a photocopy 
endosed as Annexure "B"] 

Fraudulent drawals of arrears and pensions by HeadMasterS/Head Pandits 

Since the House Committee is currently enquiring into the case and is of the 
view that the, fraud., if any, committed by the officials involved in the Directorate of 
School Education and other Agencies should be immediately detected through proper 

nsidered investigation of all aspects and examination of all documents, it is co  
necessary that the Revised P.PQ.s jssed by. 
Education (S) are suspended and ePti 	

of frill investigation. 

The examination of the documents will involve not only scrutiny of the orders 
passed by the Director, Education(s) or officials at other levels but also the Service 
Books of the concerned rj finirr..egu1ar drawLs_b$d3 

these orders and the reved PPOs. 

[Reference to Commissioner Education(s) R.R. Rashmi's D.O. letter No. 

1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit), 
Manipur and a photocopy of the order enclosed as Annexure "C".] 

3. 	Claifications sought to the Govt. of Manipur in the Month of Nov & 
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting 
of Higher Scales to Head Pandits. 

C—  - 

(a) 	The Sr. Accounts Officer (Pension) who has been dealing with revision 
of pension cases . has pointed out various irregularities in granting of 
higher scales to the Head Pandits and requested for immediate action to 
remove the above irregularities to the Commissioner (EduJS), Govt. of 
Manipur; v, ith a copy endorsed to Director of Education (S) vide his 
lener No. P eniR.O.P.90I9091 1 4  dt. 21-1 1-03. 

IA photocopy of the letter dt. 21-11-03 signed by Shri Y. 
Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure 'D' for 
relerence] 

5 
to 

(b) 	The Sr Accounts Officer (Pension) who has been dealing with the 
normal pension cases without revision cases has referred the pension 



case in respecl ol Shri N. Angou Singh, Retd. HeadPandit of Netaji L.P. 

School to the Commissioner, Finance (P.l.C.), Go. of ManipUr with a 
copy endorscd to the Commissioner Education(s) vide his letter No. 
Pen! I -4/Suprii 101.4/2003-04/849-52 dt. 17-12-03, pointing out the 

irregularities and seeking claification of the e li gibility/ineligibilitY of 

the Scale of fts. 1400-2300/- to the head master of L.P. Schools by 

enclosing Service Book of ShriN. Angou Singh for refe;ence. 

[A copy oi 
11 ihe letter dt. 17-12-2003 signed by H. Doruma, Si. Accou:tS 

Officer(Pen) is enclosed for reference as Annexure 

4. 	List of officials posted in pension Section dealing with Education Department 
and related cases of pension Revisions. 

Der 

	

H. Jadumaiiu Singh. Sr. Acctl. 	14-3-2000 to 20-5- Directorate of Edn(S), Zonal 

	

11  2003 	 Education Offices including 
Primary to Junior High School 
exce tin Zone-Ill & IV. 

K. Sumitibala Devi, Sr. Acctt. 	21-5-2003 to 18-5- L.P., Primary, Junior High 

	

2004 	 Schools, 	Z.E.Os.(Jiribam, 
Kangpokpi, 	K.akehing, 
Chandel, Ukhrul, Senapati, 
ChurachafldPUr and Wangoi) 
Z.E.O. —1 & 11 

K. Benjamin, Sr. Acctt. 	6 - 7 -2004 to 13 -5 -  L.P., Primary, Junior High 
2005 	 Schools, 	Z.E.Os.(Jiribam, 

Kangpokpi, 	Kakching, 
Chandel, Ukhrul, Senapati, 
ChurachandPur and Wangoi) 
Z.E.O. —1 & 11 

Sh. Ranjit Singh, Acctt 	11-6-2001 to 5-4- High 	Schools, 	Colleges, 
2004 	 Higher Secondary Schools, 

ZEO III Thoubal 

Y. lbomha Singh, Sr. Acctt. 	6-4-2004 to 12-7- High 	Schools, 	Colleges, 
2005 	 Higher Secondary Schools, 

ZEO 111 (Thoubal 

	

6 	1 Ng. Koshing Moyon, Sr. Accfl. 	I l-6-200 to 5-4- ZEO —IV, DI (Moirang) 

2004 	 Electricity etc. Medical. 

	

Acc ll 	

(Moirang) 

2005 	 ElectriciP. etc. Medical. 

10. 	Lhingzalafll Gangie ,  Acctl. 

(—) Ai,

~ 2,  ~k'4  ~~ 

.. .

4MR, 

nkhukn Kuki, RIK 

29/I 2/200 pt & viarisrng. ypu.  ol 

2005 s writing of pension 
ion Authorities. 

9 10 98 	 ing of pension recordes of 
2005  

13-9-200
ioflers  
atcher, issue of Try A/CS 

04 A Broadsheet) 7 ML 8 
 IRB (1 l,12,I)_.. __ 



SM/3494  
SM/708O 

OseepflM/4768  
Zone-ll & IV 

SM/1224 1  
SF!22S2 

75T7SMI12S1O 

Zone-ifi 
 17 

SM/798/ 
S M/59 87 

Education  
not allotted tO 
him 	

SM/10298 ZEO,Chafl 

SMfl25IO ZEO, KPI 

ZEO-Il 

Zone-tV 

Zone-tV 
Zone-Ill 

Zone-l\ 
one-IV 

ZEO(Ukhrul) 

NirpenMeiteLGr JlL2002 	
promoted to CIT from 

2 6 

 

	

/ 	-- ,, letter N [Reference o Sr. A.O. (Pension) condefltial 	
o. PePolicYI200405/327 

	

J 	
di. 8-5-OS (Annexure "F" enbsed) and Allocation of duties of Pension 

SecliOn AnneXure G" enclosed.) 

5. 	
A list of names of Accountants who are takiig Part in dealing . Of school pension 

revision cases of Head Pandit
s (not exhaustive) and are not allocated to do the works 

of pension revisiOfl of Head Pandits a
s per allocation of duties at the point of time of 

Revision. Some are not even posted to Pension Section at that time of the pension 

reviSiOfl. -I 

of Accountant 

N0H 

rT} P. Koshing. 
Accrt.(Penslon) 

Sh. Ranni Sngh, Acctt 
(Per1SOn) 

3. 	H. .iadumafl' Sngh. 
Sr 	 ccu. Pension 

r Act. Penson 

k HaokiP. Sr. Accil. 

(PeflSofl) 

Pandit 

allocated for Revision 

EducatuiOfl 	\ cases done 

ZEO-IV & Dl SM112222 

(Moirang) 

	

2975 
SM! 14932 
SM163 10 
SM/270 

ZE.O-lll 	SM/i 1620  

Name 	of Remarks. 

ZEO5 where 
pension . case 
relates 
ZEO (CCPUI) 

to him 
-DO- 	-DO- 

Chandel 
CCPur 
	-DO- 

DO- 

-DO- Zone-I 	
Not allocated 

ZEO-1 	
to him 
-DO- 
-DO-. 
Not allocated 
to him 

-DO- 
-DO- 

Not allocated 
to her 

-DO- 
Not allocated 
tohm 

-DO-
-DO- 

4P/' 



Tb. J avanta Swgh, 
Sr. Acctt. (Pension) 

V. lbomcha 
Acctl (Pension) 
- 

K. Benjamin. Sr. /.cctl 

Lhingz2lam 
Gangte.C[T. (PeniOn) 

7. 

8 

12980 
aik)UCd 	to 

SM/14642 ZEO-lI him 
SM/8920 Edn(s) 

L - 
7.LO-111 SM/14614 ZEO-IV 

Not in SM/5889 ZEO-Ukt 

Pension at 
that time SM/7378 ZEO-lV 

Not allocated SM/2831 ZEO, Chandel 

to her 
SM./7478 ZEO, KP1 
SM/12903 ZEO, Chandel 

I 7PC Chandel 
Not in 	viiiv 

Pension 	
SM/1060 	ZEO, UKL 

Not allocated 

iated
Not ated

cated
.  

-DO- 

ion Section enclosed as Annexure "H" for referenCe. 
[Statements from Pens  

6. 	
A short list (t)ot exhaustive) of pension revisiofl cases of Head Pandits where 

office procedures have been seriouslY neglected and revisiofl of pensiOn cases settled repoS and 
abptlY without vital infonati0fl in record (e.g. pay regulatiOfl pension  
seice books etc.). Cases were never put up to O as signareS of O was not 

available in eve casey produced 10 InvestigatiOn Teams. FuheOre initials of ,  

dealing ACCOUflta.ntS in the Pension AuthoritY office copy are not available. 

si. Name of dealing Name 	of PPO No 	Remarks 

No. AccOufltailt 	 ensioflerS 

No signature found. 	N. Mangi Singh 	SM114854 	Pay regulationS 

available. 

Sh. Ranjit Singh NabakiShOre SM/5813 Pay regulations 
not available.  

\Th. 

Md. Maheiruddin SMJ6820 P.R. 	and 	S.B. 
not available. 

3.K. Sumit ibala Dcvt S. lchomdOflht SM114622 Pay regulations 
not available. 

4. 	. LhingZl 	Gan ThangkhO11S SM/12903 Pay regulatiOfl: 
not avai1abl 

LamkhOhao N.Yarpaflg SM/10605 Pay regulations 
not available. 

. 

Lamkhohao M. Ningahei SMI1O153 Pay regulati  ons 
not available.  

K. Benjamin G. Kabuichung SMJ58S9 Pay regulations 
not available. 



10-03-2004 
SM/12742 
SM/4441, SM/438. SM11461, 01-04-2004 

SM/2884. SF13729. SF/4630 	I 
29-03-2004. SM15403, 

SF!4569_ 19-03-2004 SNIISI2I, SM114088. 
SM/8843. SM/i 3029. SM]17290. 02-03-2004  I 
S M/i 3671 22-03-2004 
SM18652, SM/6740, 
SM/17268, SM/8366, SM/9342, 29-03-2004 
SM/5278, 	SMi8353 	SM18187, 	'- 

SM/9575 	 J 
No date  

SM/12398 

Pension 	
(not 

BilashiniDe\Audu 1  

Nirpen Meitel, C/T 3. 
Ten sionT 

I 4. 	.1 Sabir(AU 

/ 	
N.B. The names of the dealing Accountants are subject to verification by Sr. A.O. 

/ 	
(Pension) who signed the Pension Authority copies as the signatures of AAO 
was not found in the Revision cases done 

7. 	Serious negligence of office procedures in the settlement of pension revision 
cases of Head Pandits by dealing AccointafltS, AAO and Sr. Account officer. 

Pension revision cases of the Head Pandit.s were never put up by the dealing 
accountant s to the next higher authorities i.e., Asstt. Accounts Officers for checking to 
and approval as per office procedures .Almost in eve case/ no wriU record 

available 	
"Note' Side of the Pension file and office procedures have been virtually 

such omissions and negiecied. ii is not known how Sr. A.O. (Pen) was satisfied with 
irregularities. Records received are not properly received and diarised. 

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension 
payments without checking by concerned AAO (Pen). 

SM112222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc. 

The Investigating Team at the outset, has got more than 200 (two hundred) 
cases of head Pandit Pension revisions not passed through AAO (Pension) for 
checking as per office procedures. 

8. 	
linauthorised handing over of Pension records by Shri ChungkhOlufl Kuki, 

Record Keeper to unauthorized persons. 

Particulars of PPO Nos. of Date of handing over 
SI. 	Name of of the record papers 
No. 	

rs uthozed  pesion records 
 including 	service 
bks.  



No. of Date 
copies 
taken 
8 15-01-04 
7 19-01-04 
5 05-02-04 
3 17-02-04 
5 
6 4 
4 4 
11 3 
5 4 

F 
10 4 
12 4 
5 3 
6 3 
5 24-10-03 
10 06-11-03 
S 11-11-03 
8 18-11-03 
7 04-12-03 
3 12-12-03 
10 15-12-03 
6 13-01-04 
3 30-01-04 
10 05-02-04 
9 06-02-04 
ii 111-02-04 

SI. No. I Name 

C. Kuki, Record Keeper 

N. Nirpen Meitei, C/T 

El 
	K. Benjamin, Sr. Acctt. 

Ng. Koshing, Sr. Acctt. 

L.S. Ramvo,C/T 

It 

These are not exhaustive. 

9 	Unauthorised handing over of pensioners' pension authority copies in bulk and 
in block at a time to pension staff and unauthorized persons and receiving the same in 
bulk by them at a time instead of sending them by Post to pensioners concerned or to 
their authorized personls by Despatcher in Pension Section. 

As per allocation of duties of pension SectØion, Lhingzalam Gangte, CIT was 
allotted to do the dispatch work of Pension Section. 

Name of the unauthorzeo persons who have taken the pensioners' copies in 
bulk are given below (not exhaustive) 

N 



— 

14 04 
4 

T2-02 
04 

6 04 
5 --04 
8 05-03-04 
7 11-03-04 

• 
Gyasu din (Lauthoflsed 16 14-10-03 

outside person) 12 21-10-03 
12 1 23-10-03 

• . 24 27-11-03 
12 02-12-03 
10 02-12-03 
12 04-12-03 
19 1  08-12-03 
9 12-12-03 
9 16-12-03 
8 18-12-03 
5 19-12-03 

[7. Sh. Ranjit Singh, Sr. AccU. 10 09-02-04 
2 18-02-04 

• 	 8. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04 
4 04-03-04 

9. Seiklum (Outside person) 12 10-10-03 
13 29-12-03 - 

10. Lhingzalam Gangte, CIT 6 - 06-01-04 

11. K. Haokip, S'r.Acctt. 5 17-02-04 

• 	 12. 
- 

Md. Anwar Hussein (outside 7 29-01-04 

person) 5 30-01-04 
6 30-01-04 

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the 
pensioners who have not presented pensioners' copy to Treasury Office concerned. 

10. Brief reference of cases having serious procedural lapses and overpayment of pensioner) 
benefits thereof and ohservatiOfls- 

(a) Late Haochinihang. Head Paridit. Ngciphai L.P.School PPO/SM/SF/668 

No requisillon of Srvice Book from A.G. Office was made by the Department at an) 
point of time. However, the Service book along with some documents for pensior 
revision have been forwarded by ZEO vide its letter No. 1/10/01-ED(Ccpur.) datea 
24-6-2003. There is no diarising of the forwarded pension records by Receipt Sectioi; 
and no marking by AAO/AO concerned, it was also found that AO(Pension) has given 
order to the dealing Assistant to correct the LPC as per his recording in the 'Note' sid 
showing pay regulation at the pensioner's pension file. The order was not obeyed am 
pu—up. the case,,by tak onountoahe actual pay should be 

0 



/j 

is not admissible as per 
l(401- but it haas 
ntrq 	made at ru ot .ci' 	......... 

- 

Pension authority has. however, been issued by Sr. AO(PenSiOfl) based on the 
wrong pay and accordinglY overpayment of pensioflerY benefits have been authorized 

in addition due to negligence as the case i -nay be. 

Excess auihoriZ3O1i of gratuity 	
- 	Rsk 

Excess authorization of enhanced family pension - 
Excess authorization of normal family pension - 	

Rs. 126/- p.m. 

The above case was not put up to check by AAO(Pensiofl) nor entrusted to check it by 
AQ(1>enSiOfl). The overpayment was due to office procedural lapses commitled in pension 

section resulting to losses of Government money. 

(b) Md. Maheiruddin, Reid. Head Pandit, PPO/SM/6820 

The Service book is not available in the pension recordlperSoflai file of the pensioner 
and revision of pension has been done without the Service Book. 

While finalizing the case, the important letters, service book and some other papers 
were not available in the personal record file of the pensioner. 

in the initial report the last pay drawn was Rs 1200/.and in the revised calculation it 
has been taken as RsJ26O1Wth0ut_any basis. The caS put up direct to Sr. AO(PeflSi0n) 
and not to AAO(PenSiOfl) and finalized on 17-02-04 by AO(PensiOfl). 

Due to lack of proper checking of Service records and serious procedural lapses in the 
Pension Section the excess payment has been made/authoflzed resulting to loss of 

Government money. I 
gratuity 	- 	Rs. 3.465/- 
commutau 	 Rs. 3.766/- on 	- 

(C) Mangrei Tuboi. AfT, PPO No.SM/7274 

The pension revision case was processed by opening a part file without approval of 

higher au
ority. All the original pension papers along with the original authority copies are 

th  
not available Cases was put up directly to Sr.AO(PenSi01) 

mentioning nothing the "Note" 

side o the personal part ile 01 the ensiofler. 

The pension revisiOn report was not prepared and put up without ii by dealing 
Assistant as evident from record. However, pension revision auithority was signed by 

thout the pension report and pay regulation which are a must in the 
Sr.AO(PenSiOn) wi processing of pension case. The office copy of the pension auiority issued vide No. 

9596/4307 dated 16-2-04 do not have the initial signature of dealing 
PeRevisiO&  
AccoufltanliAAO 



O(A 

As per Record Keeper's Regisler ol pensioner, the original Service Book Vol.1 was 
foud.unofficially collected from Record Keeper by one H.P.' and found forwarded to A.G. 
Officeiwo volumes of Service Books including a fresh one along with placement order, LPC 
etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KP1) lener dated 21-5-03. It is found that the ZEO. KPI letter dated 21-5-03 along with 
pension records was found not diarised in any section and there is no markings of 

AAO/Sr.AO etc. to the letter wich has h&.cn processed. 

(D) S. Mohon Singh. H/M (ZEO Ktkching), PPO No.SM114717. 

It 

No original papers i.e. the orginal pension papers submitted by the Department at the 

time of first_authtioflP 0EJ 00fl  
only were found enclosed. 

The case was re-submitted vide ZEO,Kakching letter No.1/7/98-ED(ZEOK) dated 

22-2-04. The letter has been marked by Sr.AO/eflSiofl on 1-3-04 and on the face of the 
letter itself, Receipt Sections No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO 
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case 
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by 

him on 16-3104 and finalized the case on 17-3-04. No signature of AAO was found while 

processing for authorization of pension of the pensioner. 

(E) M. Ghana Singh, Head Pandit, Zone-I, PPO/SM13528. 

• 	Original forwarding papers are not available. But the Service Book along with new 
documents were received on 5-3-04 vide their letter No. 2/52/2004ED/ZEO/Z(1) dated 5- 
3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04 
and put up bydealing Assistant on 5-3-04 and finalized the case on the same date i.e. 5-3-04. 

The case was not diarised and there is no marking of AAOISr.AO to the forwarding letter. 

The signature of the pensioner in the 
rded in Service B penstoner ad retired long back in 

1978 from service. 

(F) Thangkhomaflg Sitlhou. Head Pandit. ZEO(KPI), PPO/SMI12510. 

No 
I record for requisition oi service hook by the department and letter for returning it 

to the department by the A.G. Office are not found in the personal file of the pensioner. 

However a new volume of serviCe book afier fixation alongwith a placement order, 
fixation statement and LPC vhhou the ondna1 service hook have been received. 

It is found that the placement order dated 21-5-03 issued by the ZEO(KPI) vide his 
letter No. 2/27/2000ZEO(KPl) dated 21-5-03 was not signed and hence the order itself 

should be treated as unauthorized copotorde 9 4 1  

However, the case was passed on 22-3-04 after taking into account the unsigned order 

dated 2 1-5-03. 



14. Findings in brief u irregularities of some pension authorisatiOfl are enclosed in the 

AnnexUre-J. 

12 General observation in the revised pension authorization of Head Pandits:- 

The Orders of granting hiher scale with retrospective effect to the i-lead 
Masters/HeadPandits 4o 	Tni"concurrence of Finance Department in 

violation of Rule 42-A of GFR. 

All the Service Books available in connection of pension revision of 1-lead 
Pandits are newly constructed with many omissions, and hence the authenticity 
is doubtful..lt is not kiown the circumstances under which they could not be 

continued )8 the original service books and personal files which should be 
available ti'A.G. Office. 

Almost all the new pension records pertaining to Pension revisions are not I received properly through Receipt Section and not even diarisedlmarked in 
Pension Section. 

Many original Service records (Service Books) were found todver to 
itlLqut

unau ._dd 	
requisition. 1ensloner s 	nsiofl 

r to unau on 	persons in bulk 

it is found that many pension revision cases were done by unauthorized staff. 

Some cases are finalized without pay regulation pension report and service 

book. 

OFFiCE Procedures required in connection of submission of cases to Higher 
Authority are grossly neglected. No records for submission of cases have been 
found in Note si o the pensionre 	 s 

h 	The initials of signatures of the dealing AccountantS could not be verified as 
the signatures are different from those available in attendance register. 

(i) 	Almost all cases are put up abruptly and passwithout proper scrutiny of the 
case. The signature of AAO(Pen) is not found recorded in eftreviSiOfl case 

A ) ,
rthereby showing l.çk of Ero22r scrutiny and procedural lapses and excess 

fl pensionymeflt has b authorized r ñäfG0\'t. MbViflSoii 1e  

/ Vi V I' es. 



(Hc 
cou'd no be produced by pension section inspite of 

... kj) 

(k) 	Irregularities have already been pointed out by Sr. AO (Pen) to State Govt. on 
Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments 
have been made without claric nfrmGO 	E 	of higher 

authorit 

(CH. JOYKUMAR S[NGH) 
Sr. A .O.[lnvestigatiOfl Officer 
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OFFICE OF THE SR DY. ACCOUNTANT GENERAL(A&E) 
MANIPUR: !MPHAL 

E41(AE) /Orcr No. 44 
Dat&l, 31-05-2005 

Shii Ch. .ioykninr Smah Sr. AO haag boon aipoinied as liwestiatwn Officer to 

investigate the case of alleged frauduleit drawal of aiiear of Pension and Pensiouy 

benefits in respect of School Head Pandits"Head Pandit in-charge of Government of 

Manipur. He will be assisted by the following 3 sub-teams. 

Team No. 1 N. Sachibhuson Singh, AAO. 
M. Premkuinar Sutgh, Sr. AccU. 

Table No. 2 Th. Ibohal Singh,AAO 
L. Dehen Singh, Sr. Acctt. 

Table No.3 V. DevanandSingh, AAO. 
P. Iboyaima Singh, Acctt 

The investigation should be started from 31-05-05 and its findings (Preliminaiy 
Rcp1)ihould be submitted to DAG(A&E) on 8th  June,2005 positively. 

Authoriiy :- AG's order daw4 30-05-05 at p12N  of file No.Estt(A&E)/2-78IPress-
C/2005-06. 

Memo No.E A&E i2-78/Pres-CJ2005-064 82-5 
Copy to :- 

Secy. to A.G, Manipur. 
P.A.to DAG(A&E). 
Pason ciccrned.. 
Office order file. 

Ile 

Sr. Accounts Offic&Adnm. 

Dated 31-05-200 

( 

Sr. Accounts OfflccriAdmn. 
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GOVERNE'FOFMANI1UJ 
SECRETARIAT'• EI)UCATJON DEJAjF1\1JNF 

(SLIzoo/s) 

Order by the Governor 
DatedAp1il,2005Ijphal 

Grant of Headrnacte, 's scale olPav to Reiii -ecl Teichers in Lower 
Primarv/Pijinaj, Sc/i00!s and drowal ofpensioi arrears and salaries-

Q/7CC//Oj/()7 01 Orders fIerof 

Whereas it has come to the notice of the Government thai a large 
number of orders were passed. without Government approval, on d after 
5.5.2003 at the level of Director, Education (schools) and other officials in 
the Directorate granting the pay scale of Headmaster of Primary schools to 
the retired teachers in Lower Primary/Primary schools who had fwctioned 
as in-charge headmaster/Headpand its in such school.s, 

Whereas the benefit of higher scale of pay of Headmaster of Primary 
school has been granted, vide the Orders in question, to the Teahers of L.P. 
Schools who are retired and the benefits have been given with retrosDectjve 
effect i.e. from the date from which such teachers had been deemed to act as 
in-charge headmastereadpafldjts ih the Lower prima/primary schools, 

Whereas there is no scale of pay prescribed for the Headm:er of a 
Lower Primary school as per Government records; the rules provide for a 
scale of pay specific only for a Headmaster in Primai-v school as evident 
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and 
all subsequent RoPs, with a provision. tiil 1 .1 99. tor grant of cnarge 
allowance to teachers ac:n .s ir-char 2 0ii crr : (dD_ . tS in L.P./J.Brimai scnoojs at tue :aic ol Rs. 	DOr 	 e nu mo er of Assistant J eachers in the scno is 3 und Rs. 10/- CI inonUi ii te numoer of teachers exceeds 3, 

Whereas the Director, Education (S) had already cancel1ed vide order 

2 	1 
0 	 1 

S - 
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132/2000-ED(V) dated N. 1.2002, all previous orders of the the Zonal 
•tion Officers and Deputy Inspectors of Schools relating to utilization 

uiei vces/declaration of teachers as Headmasters of L.P. Schools on look-
alter/in-charge basis and repatriation of such teachers to their substartive 
posts, with further directions to the subordinate officials to submit afresh 
necessary proposals only in such cases where there are appropriate court 
directions, 

Whereas the higher scales are now found to have been granted by the 
Director, Education (S) to the retired teachers of L.P./Primary schools in 
violation of the said orders dated 28.1.2002 and there is no evidence of any 
other compelling circumstances such as the existence of court orders o. 
Government instructions, or othervise for issue of the orders passed after 
5.5.2003 in respect of the retired teachers, 

Whereas, it is found that, in the past, similar orders for grant of higher 
pay scales to teachers in L.P./Primary schools were passed by the 
Government or the Director, Education (S) for serving teachers only after 
following the necessary procedure as described above and, in compliance of 
the applicable directions of the Court, and such orders, therefore, stand on a 
totally different footing and can not be deemed to have provided a basis for 
the orders passed by the Director, Eduication (S) or other officials on or after 
5.5.2003 

ereas the Government rules and procedures oblige that the orders 
grantinghigher scale of pay are passed only after ascertaining the 
a'ailabi1it\' of posts and obtaining the necessary recommendations from the 
dul\' constituted Deparimentai Promotion Committees (DPCs and, 
thereafter securing the approval 01 the Government. 

Whereas no such procedure was followed in respect of the teachers 
covered byorders in question; the orders were issued WithOut the 
knowledgé or approval of the Government, and there are no other 
extenuating circumstances on record warrantinc ,. issue of such orders. 

Whereas it is noticed that the Diector Education (S) had passed an 

	

Continued 10 	3 fl jb/ 	
L 
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icr dated 6.4.2004 cunceiHng 	orders paSSed by his oiflcc pertaining to 
grant of scale of' py oi hcadnlaster/l)eadpandit to the ex-

dmastcrs/pandiis oIL.P./piimarv schools, without however indicating the 
steps necessary to recover the irregular drawals made on the basis of his 
orevious orders, 

• 	Whereas,i the basis of the orders of the Director. Education (S), the 
Offlce of the Accountant General, Manipur had already revised the pensions 
and issued fresh pension. payment orders, resir 	enticements to and 
drawals of large sums of pension and pay arrears by the retired teachers, and 
further, such retired teachers have, since continued to draw the pensions at 
the enhanced scale, 

Whereas the orders in question have allowed the revision ofay of the 
retired teachers of L.P./Primary schools with effect from the date of holding 
charge of headmaster/Headpandits in the Lower primary/primary schools (in 
some cases as far back as 1.4.1964) as distinguished from the othef orders 
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting 
such benefits only notionallv with actual payments to begin only from 
2.12.1996 or 16.12.1996, i.e. the date of framing the PJRs for the post of 
Headmaster of Primary school. 

Whereas the nature of the orders passed and the sequence of events 
dearly establishes that the said orders were irregular, and were passed with 
an ulterior motive of providing undue financial gain to the beneficiaries 
involved, 

Wereas it is considered necessa', in public inierest, to annul all such 
-eaular orders passed fier " 5 2003 in respect Ot 	."reu teachers of 
.P. Primaj; schoois. WnICfl CO flOt have the aDDro\. 	inc ovemrnenj 

:nd have not been noi paseQ in compli ance of spec.; c cou orders with 
necessan,' approvals. 

Whereas the actual number of retired teachers in whose respect such 
orders were irregularly passed can not be fully and correctly established at 
this stage until the information. provided by the Directorate of School 
EduCation who passed the orders, the office of the Accoufl13k Genera], 

/ 
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Manipur who prepared the Pension Payncnt orders and the Treasuries from 
where the pensions are drawn, is fully reconciled, 

• 	While this process involves considerable effort and time and, in the 
meartime, it is necessary to prevent further unauthorized and illegal drawals 
of pensions anr'nsion arrears by the teachers covered by the said orders 
and effect recovery of the unauthorized amounts drawn, 

Now, therefore, it is hereby ordered that all such orders that have been 
passed by the Director, Education (S) and any other officials in the 
Directorate on or after 5.5.2003 for grant of headmaster's pay scale to the 
retired teachers without the approval of the Government and have not been 
passed in compliance of specific court orders with necessary Government 
approval, stand cancelled with effect from the date of passing of those 
orders, and the status prior to 5.5.2003 in respect of the pay-scales and 
pensions due to suff?EtiTeachers will 

Further, the Accountant General, Manipur will, immediately cause a 
scrutiny of the ser e 
Director, Education. (S) and other otficialsJirfhe Directorate and effe6i a 
review of the pension payment orders including reco very  irregular 

teachers on the basis of such orders. 

I This issues in consultation with the Finance 

(R.R.Ras/zini) 
Commissioner (E6nIS), 

(jOvt. oHVlanIDur 

Copy to: 

Secretary to Chief Minister 
The P.S. to Hon'ble Minister, Education (S) 
The Chief Secretary, Government of Manipur 
The Principal Secretary, Fin3nce, Govn-nrnent ofManipur 
Accountant General, Manipur : with a -equest to review a ll 

.r~44 _- 	S 

/ 



-5- 

/ 

(vip 
(vii) 

special authorities for payment of pensions in respect of retired 
teachers of L.P./Prirnary schools who were granted higher sca1e'11.Y:;: .  
of headmaster s pay on the basis of the oiders passed by the 
Director, Education (S) and any other officials 'in 	he ' 
Directorate on or alter 5.5.2003. He is also requested to take 
action for recovery of the arrear pensions and pay drawn on the 

sjs 	1  fkc rrrlrz I4 	1ik' 	 thaf 	: 

future, all rcvions of the pay cales or special authorities 'for 
payment of arrears on account of grant of higher scale of pay to 
the retired or serving government servants are made in 
consultation with the Finance Department 
The Director, Education (S) 
All Treasuries officers/Sub-Treasuries, Government of 
Manipur: They are requested to make further payments of 
pensions to those retired teachers of L.P.IPrimary schools in 
whose case special authorities had been received from the AG 
Manipur for payment of revised pensions and arrears on and 
after 5.5.2003 only after obtaining further confirmation and 
advice from the AG Manipur.  
Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO " 
bank, Thangal Bazar with advice as in case of (vii) above 
All Zonal Education Officers/Deputy Inspector of Scools, 
Government of Manipur 
Guard File/Order Book 

 

 

i(x) 
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tihcci : LI,li/(IIi/C/!1 iI,i,i'iiI of o,,Cur.V ti/ui /;(ii.VlO/I.V 

by i/cad 11 Ia.vtcr:1/I / cut!  

LJ2.L±1.i!_ 2 I" ,'tpril. 200 

i5ftd 'aana, 

This refer to the coespondcnce bctwccn us on the matter of fraudulent dwals 
of pay and pensiOn arrears by retired tC3ChCrS functioning as Head Mastcrs/Head Pandits 
in LP!PrHany Schools on the basis oireviscd PPOs issued on or aitcr 5.5.2003. 

Since the House Committee is currciuly cnquiring into the case and is of 	'dew 
ih2t the fraud, if anY, committed by the officials involved in the Directorate of S chooi 
Education and other agencies should be immediately detected through. :roper 
jvestigation of all asoecs and examination of all documents, it is considered necessary 
that the revised PPOs issued by your office on the adicc ofjLc.tor Educatior.S are - 

s..s e n e and ke ci:  

c's but 
tcacncrs \vrio bcitcd from irregular drawals based on these orders aru the 

revised PPOs. 

The Dcparmcnt Of School Education is separately issuing orders canceag he '. 

irregular orders cassed by the Director, Education (S). Ordersfor recover 	i the 

I shall be grateful if immediate actions are taken to implement the decision of the 
and prevent unher irregular drawals of pensions and pension arrears. The istof 

such persons who have drawn arrear pensions on the basis of revised PPO5 on or after 5- 
5-2003 which was sought vide letter of even number dated. 11-4-2005 is still awted. I 
will apareciate if this is e>.cedited. 

fl 2 

Shri P.K.Katania, 
Accountant General (4udi), 

fanipur, iniplini. 

VIJ 

çJP 

) k 

7 

( R.R.Rashmi ) 

5 
• J 	v) 
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SENIOR DEPUTY ACCOU1 IANT GEh.RA (At-) 

0 	
MANIPUR. IMPHAL - 795 OW 

N o. PenIROP90/909h' 	- 
• 	 II rtl 

t)ated' -1 -2003 

To 
the Co,nIn%SS0u1L LdUCa(i01() 

to the Goverflhlieilt of lanipt1 r. I inplial. 

ujeC :- irregularities in gritiflg higher scales to the Head PandiL 

Sir, chool teachers reveals the following irregularities. 
Scrutiny of Pension papers/documen 0rderS of s  

L 	Ln 
 complianCe with HonblC Guwahati High Cou'S orders the sate Government allowed to 

enjoy the pay of Head Master of Primary School with eftct from the date from wch they were made 
c1rge Head Master of Priina schools in the scale of Rs. 1400-2300 p.m. (Pre-reVised) notionaUY 

in 
and actual payment vill be mdc w 	 the scale of pay of ith effect from 16-12-96 vide No.12U1C)/327/200 E(S) ded 5- 

I2-200 (copy L
n(ed) Anncxurc-t whereas the scale of pay of Rs. 1400-2300 is  

Head Master, lB School as per ROP 90 effecting from 0I-01-6. The State Government granted the pay 
scale of. 140-2300 of Head Master. J.B.School to the I-lead Pandit/UCaLI Master of LP/PriitiaiY 

Rs 	('  PandiYH 
School from the date from which they were made in charge Head 	

ead Master of LP1 Primary 

SchooL 

A copy of Jnance Deparirnents order for granting the scale of Rs. 14002300t0 the 

Hod Pondit. Head Master of LPiPrimaIY school may kindly be made ailable as there 

is no prescribed jiy sea/c of Head Pandit in ROP 90. 

2. 	
The state Goemi1t in their order No.12(HC)/380/2001 h(s) dated 03-10-2002 

(cOpy 

enclosed) 	
allo'ed 41 teachers to enjoy the pay and allowances auchted to the post of 

Head Master, LP/Prima 	
school till 2-Ul-2UO2. Ho\¼cvCr. Director of Education(S) in his order 

No46/32I2002() dated l2-U2-2(J0 (Cop' enclosed) 	
rnexure-lI1 allowed to enjoy the scale of 

c R. SSOO.l75-9000 pm ith effect from 29-01-2002 till retirement to Sliri G. Tonibi Shanna, 
Head M-ter. Naorern Girls L.P. School. Zo-lV who appeared at SI. No.12 0fWP(C) No.172 of 
2001 of the .unexCre to the aider dated O-l0-2002. It ma" ndlv be claried whether Director's order 
dated 12-02-2003 is to supercede state Government order dated 03l0-2002 

Duccior of Educ jion(S) has issued a number of orde 	
1osing ETeacherSflehenthts 

who ere/a Sen'mS as Head Pant'head Master w charge of LP/JB School with effect from the date 

of their boIiig 	hargc of the 
Head Pid ot the school with etrospeCti'C effect as r as 01-04-64 to 

dw the pay scale of Rs. 125-1-I -h-4- 3EB-5-2t) 	p.m. without assiuflg any reasons. The scale 

was gnted to under MatC ,, tiiie&i/fl tiictil1e teachers as per ROP 	
. In some of. the orders. ii is 

mentioned that the grant of hg!tir scale is only for getting 
re  iren 	pei0flarY benefitS. A cops' of 

oider No.3/20/20034 dated 29-'J1-O3 is enclosed (A,nXlltJl) It is see" from the Seice Bk 

is cInted and revised l 0ron 125-2001-to 260-500/- (ROP 75), Rs.2.U-5OOIt0 Rs. 54O-I2O' 

(ROP $2) and 4O-l230 to l40(12300(R 	
9(1 ) where as the rCVISC(i scale of Rs. 125-200/ 

Rs 240-9O ROP 75 and 240 390 to 00 1020ROP 82) The coneCtflS at pa\ regulation mayn to time in accordaflC 
be confirmed and also be clanfied whether the pay fixed from tune 	

$ 



p. 	.,. ..t 	t.. 	•. 
	 It 	tt.• 

	 k)I l 

iilil> II 	,uld 	cjiai ai 	w th.. 	 I  

4. 	Zonal Education oiiicrs tsud ut deis alh in to ciio ;dra 	the sr. sc:tk: ui pay 01 Rs. I 640- 

290W- to Head Puadit ut . P/P ii mar' shuot un being cOml)Iet mu of 5 .irs of regit lar service iii the 

grade of Head Pandit;head Master on recommendation ut the Dustriu Leel Screening Committee 

without issue oi formal order allow mug to dr:m' the scale of Rs t4t -230u to Head Pauidit of LP school 

and licad Mter of prnna school ith etet from ()1-0 I - wheras there is no prescribed pa' scale 

of Hca PidmHcad Master of LP/Priniary schools under ROP )0 .  Co!y of orders No.6/5/96-EB(TML) 

dated 22-03-2002 is enclosed (AniiCxuiCV) and order issued by LLO 'ithout rccommcndauOfl of 
District Leecl Screening Committee ide no. I/I 1I03-ED(CCP) dated 07- I0-2t03(copY enclosed) 

Annexre-Vl 

5. 	
ZEUs declaredJapPotflted Head Pandits/Head Masters without indicating the pay scales to be 

dra 	vide No.2I1/AEOSP50 dated 19-07-03 and No.Estt22/APtt10 EOUFL) dated 21-05- 

1 	(copies enclosed) Annexure-V11f01 ready reference The pay scale of Rs. 1400-2300/-, prescribed 

pa , scale of Head MasierfiB school, is gramed to the Head Pandit of LP school without tlpc!radatiofl of 
the shooi to the nary/iB school. In some cases the pay scale of Rs.1400-23001- and s Sr.Scale of 
Rs. I MU-2900!- are granted to the head Pandit who became Asstt. Teqacher after upgradationfl of LP 

school to the Primarv/J.B. school. 

The above irregularities are illustrative but not exhaustive. No specific mention has been made 

i 	the State GovernmentiDireCt0r1'Z0 	Educationn Officers regarding 
in any of the orders ssued by  
payment of Pensioner' benCfitS.fOI the Head PanditsfHead Master who died/retired on or before 16-12- 
96 the date on which Recruitment Rules for the post of Head Master of Primary School were framed by 

the Govenuflent. 

Inimediate action may kindly be taken to remove the above irregularities under intimatiOn to 

this office. 

Yours faithiuilly, 

Sr. Accounts Officer/Pen. 

Dated - 11-2003 
No.PenfROP-90 	91.1 

Cop' to 

The Director of EducatiOn(S) 

LiO\ eminent of Manipur. /(1I 
 

Sr 

'1 
/1 	fi A 

IwdJ'L ç 

\LCOUfllS Other/Pefl 
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•1 •o 
]Thc 1Jcpuy S rer. 

•\1i1IUF 1saij ye Ascmbly. 

uhject:- Lsi of oiflciaS posted in Pension Section and dealing 
with EducaT.on Department. 

ai to .1aiC u:: 	hc meeting of the Enuu ir' Committee u 

ti 	 Muiu: 	i]' 	.\SSifliiY h.id on 16-05-05 

Cumt 	oo i oJ 	.-\:ernbi Sert.:U.riai, Ue Hun'ble Chairm 
adiseJ 1h D Ac;. 	General (A&E). Manipur to furnish the  

'xill . , 111c evisRifi of pension cases 

He 	 :j:iO 	LP.Irmiry SChc'i.)IS. Aordiflgty, 1 am 

to furnish the nawe of the 	licis ho v/CrC posted o the table. 

dealing with re';isic'n 	i 	iaon i)eparunent as fo1Iows- 

'i-i- 	i 	 IiiTiThIii 
'h i \ ..t N ) )Li1L ij -0 01 	05-04 04 

A 
	 -04-04 

	 11 

hn t-i. jidwnni S;rnJ. 	.Acci m .iii 	H-J3-2000 20-0-03 

Si it K 'umih 	l) 	' A 	 u'-Ji 	18-05-04 ------------------------- 

Rium 	Stiji, \( 	- 	27 U9=200024-1 1-03 	- 
2 Ii 03r10105 

1 ' L. NO .............. 

"iours iiihfu11y. 

  

- 	_•oJy 	..., 	-. 



- 

I ,  

\.\ \ I ILI(: t\Il'lI.\I.. 

No. I'en/I-4/Supli/:I UI 4/21J1)3-20041 	 l)utcd:. .i .1P3 

- 	
The ( . 1 iiiis,ioiier i:t:l11i  ( l'IC 

(;\'(.•rIlllent of \I.iniptir. 

tcet ol Shri 	.A'w Siiih. IUII. llc;id 

I':ill(liL 	'u.t:lji I.. I'. Sd oot 	iioI 	tII;lLlllll ill ji;I\ IlluleUl. 

sir, 

I 	iii 	to 	.t:it, llh(. tile .1(11111 Sccrctut'v tti'uiini. Ikirtllwili i•J 

I 1 ersoi'uel ( ; UVei'llIllCflt (11 1iIlil)tii' has tUrar(I to this lillici' tile l)i'Ilil 

papirs atuuwiih Sei\iee 'Uuok iii respect of Shri N . An'_iiti 5jiih. ReId. 

head. Paiidit ul Nctaj L. I'. S c I loo l vide letter \o. 2/i/99.Vt-S/I'C(l1) 

(I.Ltid .20-I (1-2(103. 

.2. 	Oil tile 	 vxmilillatioll ui the 	i\iCC hunk iiid itiilatiiIIl 

OF t)aV'tiWlIli, it is i jiked that the retired emplo)ee w as piioilllvd I.11w 

• 	(nerufl1eUt 	I-4-7. eUUC(lLiCL1t ou c()nversiI,ll iii Ihe Suliul. as Head 

P.uidit of I 	\etajiLl'. choui in the Scale of l(s, 24()9()/i+1 charge 

;iIlowaiic' 	i R. 51- 	1Iici was no separate scale of lhi';uI Landii of L. .. 

Shuol .UIi(k'l' I(W 75. i(lC Of(ki' No. 4/4n8-1';1)( P 1) (Iate(I 26- I I)-7. The 

unplo\ U 	i H id V mdii o \t iji I I' Siliool till his i tin inmnt un 

l 7 2003. He w is initi iII aIl)Omntml Is 1k id P miidil on I S 	iii ilu sm 

iii 	40 I (iOI hi liii 'nil it U \ oil 	t 

	

\1 III 	iOL (.iiiniiuulii \itll tlit ipjp,o% ii 

_.!i+thIt \1 ltllt)tiI Iii i 11011 ii Lo}tiIll.it ' hilt. (Iii '5(11001 '\ is ill \l(lt (I '5111(101 

The ( ;oivci'nfli'ut of ,  \ tanipu I tindci' OICIe r No. I 2 tIC / 1(7 -°.)9-S I S .dittecl 

9.3-2001 reatl N% illi corrigendum ol' even No. dated 111-3-2001 allowed the 

eillI)IOYee toi enjoy Rs. I -10(1-2301)1- horn I -S-(i I a ii they w crc mn;ule iti 

eIlai''e of II cad 1m erofPnirnarv/.1.H. School by itic Govermmuiie'mt. 

In this rard. it IS noticed Inumn the Service Rook amid miiln'r reIIIIe(l 

orders that the Net:uji L. I'. School Va5 ilut (i)41a(ted to JR .Sc hii,uI tir 

Pt i;t;mI'v Sclnul oll I-S-m'd 0!' ahtervarcts. \iureo en, 110 scalew:n'. C\is(i'd ill 

all the ROl' Rules -oil ,. RI.)!' b( to ROl' 99 Ion the pu(s of ,  iIe:icII';iiiohit oil 

.\5 Stithl. Rs. !- IV(,II to the 1lm.uI l'iiidiI as charge 

ahIovance in iolcIiiion to the Scale iii' Pay on w hmh they were :i1)jiiited. Lii 
the CaSeS of the ileiid \iaster ui ,).R/I'rirnar' Schouk the Ot ....i\eim Rs. 

21)/- as Special I'a\ tII)h 7  R()I' 75 which w:i 	iicrd n I)I' 2 io ihi scale 

of 1. 540-1230. Ii. therctore, appeal's thu LileSe i) )iosI :01 iiui 	iitiii or 

ii 1101' iO .t;tUs .iIi(I I 	poll siI j iliti C .s. .-\s such. the 	aol ut ihie 	ale nt time 

PYA 

.,.. 	- 



II 	 gr- 

head \latns ul .I.I. Sc!e )I iii 	Iliad l':tll(Iit 	JI I.. 	huit 	ml that 

alsi; 	hi(e the 	chuiI 	an .\i&hid 	hnuh. 	pj)e;ii' iniucila'. 

4. 	Further us ,een iinn ntnies in his Service UuuL. time (;, - nmiimi&iit ccF 

Maniptir did not ;mppun him in cha e ot awlv ntiier ,J.U./liiimiu nv Sciwot (>11 

I-86I while the Schu' was under the control ul tile .\Ii iiii (nniimii(tce 

of thic.. _\i(he(l SchInni. \\iihm  tile I. It ( tIle said e;iie h time :mici order Ill 

(1tie1in11 truill the due ni iitiii:tI 	uhitmucit, it supVI , CedvS the initial 

;mpIJniii!nlcnt lilude by the 	l:n 	imig Conunittee, 11 cIitcll 	Lu a Imutiullii 

Fur a Iun penind 	hicli is ulsim aj)l>culs In he nuulum. 

therciure. i'qtieLed i-  :nl(IIV In cxiinu1c the i ,itiitritic 

I)I)SUrVCd above and citriI) -  the tiihiIitV/iI1Ciii)i11ty of tile 	tti( uI l. 

I 4UU-2..tiUi Lu the Fiead 	i.fti ui 	Scimol ul hc rcent case :ls well as 

to (filler eiicraI cases. \Css:tiY ((ler () nìuv aisu he ittC(l in thi rc.ard, 

iF necessity arises. 	 - 

The Service louI ui Shri Siogh is enclosed hcncvi(h Fun .iead -. 

reFerence. 	
: 

An 

	

!3 	-' 

Enclosed:- As stated above. 

\u. tei.Ii -4/SLI pill 11)1 4!2Ut13-2t)041 

(:U•)\ •  Lu:- 

'OUi 	lIit hittihl V. 

Sn. Accutmimis  :r  Ieusion 

l)utcti ........................ 

• l'Iw .Iuint Secretary tIun) Department ut FeuilIWl 	- - 

-(;oventiteot uF \lainptir. 

2. 

 

The Cuiiissiuiicr LdtftItR)il tS). (;uverient ul \hiiiptu. 

AnLuU Sulh, Retd. I - lead Mastei ni Netaji Li.SchuoI. 

t ifictuic .\ddress:- kL>:luipat \1uttim 1.eiLai, lciiphi:il. 

S 
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Irregularities observed as in Pension AuthorisatiOn (in brief) 

(a) 	Shri N. Gambhir Singh 
Retd. Asstt. Teacher Kalika L.P. School PPO No. SMII0007. 

'Note' side of pensiol tile is not maintained. 

2. The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy 
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master 
L.P. School vide Edn(s) dated 30-6-2003 without concurrence of Finance 
Department. Howe\:er, revised pension has been uthorized. 

The scale of Head .4aster/Head Pandit of L.P. School are not existed 
separately in R.O.P.'90 effecting from 1-1-86. 

Irregularities in granting higher scale to Head Master/Head Pandit of L.P. 
School were pointed out by Sr. Accounts Officer pension vide his letter 
dated 21-11-03. However, he continued to authorise revised pension on 
the higher scale without any intimation from Govt. and approval from 
DAG/AG. 

One New and two old Service Books of the pensioners were found 
forwarded vide ZEOs letter dt. 23-2-04. However no requisition letter of 

the two old service books by ZEO to AG Office beforehand was not 
ayailable, and the three service books are found not diarised. 

The case was never put up to SOJAAO concerned. 

The signature of the dealing Assistants were not available in the office 
Pension Authority COPY in violation of Office Procedure Manual. 

(b) 	Shri H.T. Shingid'Okai, Retd. Asstt. Teacher, 
Maokot Junior High School. PPO No. SM11978. 

L. 
Pension was revised by taking Rs. 715 as the last pay drawn Of the 
pensioner. However no record of entry of such pay was available in the 
Service Book. The pensioner retired on 31-12-83 and the revised pension 
was issued on 5-2-04. 
There was no document for requisition of original Service Book of the 
pensioner by the concerned department for revision of pay. However it 
was found forwarded by  ZEO vide his letter dt. 3-2-2003 (3 was erased 

and overwritten) 
The case was never put up to SO/AAO concerned: 

(c) 	Shri S. lbemcha Sing) 
Retd. Asstt. Teacher bong L.P. School 
PPO No. SM17379 



Records ol requisifloil and submission of s:ve l3ook by the 
ZEO(KangpokPi) for refixation and revision of pension caould not be 
available. 

No records of being Head PanditlHead Master during his service were 
noticed except in the recent ZEO order dated 14-1-2004 and in the newly 
constructe( 3ervice book found in the section. 

The case was never put up to SO/AAO concerned. 

* (d) 	Shri N. G. NungshichaO 
Retd. Asstt. Teacher Mangkhand Primary School, Chandel 
PPO No. SM15771. 

I. Pension paper were found not diarised. 

No 'Note' side maintained. 

Pay regulation and pension report not available. 

The case was never put up to SO/AAO concerned. 

(e) 	L. Tomba'Singh 
Retd, 1-lead Pandit, Leimarom L.P.School 
PPONo. SM114614 

(f) 

Regulation of pay is not available. 

Case was not put up to SO/AAO. 

Signature of dealing Assistant not available in the pension authority copy. 

Jamkhotil Mate 
H.P. Lainyang L.P. School. 
PPO No. SMI 12904. 

Part file maintained. Original not available. 

Original pension authority copy not available. 

Letters are found not diarised. 

Regulation of pay not done. 

Casenever put upto SO/AAOconcerfled 
nrVI Af  41 "/,, 

Thanghomang 
Head Pandit PPO No. SM/12903. 

1. Part file opened without approval of higher authority. 

(g) 



S 

Pay regulation l)r reVisiOn of pension not avai'able 	k 
3. Case not put up to SO/AAO concerned. 

(h) 
	N. Yarpang, Head Pandit. 

PPONo. SM-10605. 

Part file opened without approval of Higher Authority. 
Hand Writings in the Service Book, cther departmental documents and 
revised report of pension revision ne*'4s verification. 
Case was not put up to SO/AAO concerned. 
Pay regulation not found. 

Shri M. Ninghei 
Head Pandit PPO No. SM110153. 

Original pension papers not available. 
pay regulation not available. 

1. Case was not put up to SOIAAO concerned. 

Keishing John 
Retd. Asstt Teacher PPO No. SM17724 

Handwritings in Service Books, LPC, Pension calculation report needs 
verification. 

Calculation of Pension emoluments had been enhanced leading to 
overpayment. 

Case never put up to SOIAAO concerned. 

G. G. Kabichung 
Head Paandit PPO No. SM15889 

1. The handwritings in the Departments documents and pension Report 
prepared by Dealing Assistants appear to be the same which needs 
verification. 

2. Case was not put up to SO/AAO concerned.  41 
Retd. Head Pandit, PPO No. SM/7684. 

(1) 	Kh. Mohendro Singh 

Part file opened without approval. 

Calculation sheet of Revised Pension not available. 

Original pension paper file not available. 

Pay regulation not available. 

Case not put up to SO/AAO concerned. 
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Md. Salauddiii 	 A 1L....., 
Retd. head Pandit. PPO o. SM/I 6403. 

As per the Service Book, the pensioner was allowed to look after as Hçad 
Pandit with effect from 20-7-83 and given charge alowance:O ijZ0  
p.m. w.ei. 14-3-99.. However, he was allowed 	xiot___________ 
revised pay of Head Pandit w.e.f. 1-1-73 without .seekingT', 

classificat'on from Govt 

N. L.P.C. available. 

The case was not put up to SO/AAO concerned. 

L. Biren Singh 
Head Pandit PPO No. SM17358. 

Handwritings of the dealing Assistant to the revised pe 	On and 
that signed in the Report appears different with different ink. 

Case not put up to SOIAAO concerned. 

Forwarding letters not diarised. 

• 

.40 .. 
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